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ANNEXURE-R1

t7 .07 .2021

coMill ls3roNEn ($wrr)

sl.
No

S \\'\ I
l{ulc

Clausc

Provisions of SWM Rules
2016

Irnplementation status of Bruhat Bangaluru Mahanagara Palike.

I 2 J 4

Compliancc to duties of waste gcncrators

Desirable
Lcvcl of

Compliance
in terms of

statutes

Gap
Between
cu rr€n t
status
and

desired
levels

Proposal of
attending the
gap rvith time

lines

Name and
dcsignation of

designated
officer for
ensuring

compliance to
provisions

undcr statute
(Deputy

Commissioner/
Proj cct

Dircctor) with
Mobilc No.

Current Status

i 4(a)&
15 (g)

Scgrcgatc and storc the
waste generated by them in
three separate streams
namely bio-degradable,
non-biodcgradable
and domestic hazardous
wastes

Direct rvastc gencrators not
to littcr and to scgregate the
wastc at sourcc as
plcscribcd undcr thcsc rulcs

Strict dircctions have been issucd to all Wards
to ensurc source segregation of waste in tkee
streams and irnplement SWM Rules-2016.

BBMP has staned collecting wet / sanitary
wastc and dry waste separately and has

directcd its service agencies not to collect
mixed wastc from waste gcncrators. with this
wc har c rr.'lrchcd 45o 6 wcl \\ asle segrcgation
level.

Littering is [reing tacklcd through IEC

100%, s5% More
enforcement
and Ievy of

pcnalties along
with IEC will

hclp reach

target by
December

2021

SWM Cell
officials and
Zorral Joint

Commissioners /
CEs of all 8

zoncs of BBMP

)
flolt{r
\;'ti imot!'r' {t tl6 (rrr ?dDr
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ANNEXURE.Rl

componenl under Swachh Bharat Missir;n
followed by pcnal action. BBMP has dcpucd
one marshall pcr ward to rnonitor and pcnalisc
any littering by persons

Morc
cnlorcemcnl
and levy ol

penalties along
with IEC will

help rcach

targei by
Decembcr

202t

2 4(2) No wastc generator shall
throw, bunr or bury thc
solid waste generated by
hinr, on streets, open public
spaces outside his prcmiscs
or in the drain or water
bodies.

Strict directions have been issued to all zonal
Joint commissioners and their SWM officials
to ensure no waste is bumt or buried. Fines fbr
burning arc being levied. l5'h Finance
Commission grants under the name of work
"Monitoring and Surveillance of open arca

susceptible fro buming of garbage and
consequenl control measures including setting
up of Central Command Centrc for monitoring
of Solid Waste Managemcnt - Rs. 22.32
Crores" are being used to track vulnerable
spots. This will be implemented by One years
time

\0ool, 20%

3 4(3\&
t5 (0

All waste generators shall
pay such uscr fce for solid
waste management, as

specified in the bye-laws of
the local bodies

SWM cess is bcing collected along with
property tax.

100% 100,'/.

1 4 (8) All Bulk waste generator
(resident welfare and
market associations, gated
communities and
institutions with more than
5,000 Sq.m area & all hotels
and restaurants) shall

Circulars have been issued to ensure on-site
composting is being adopted by all the bulk
waste generators and to lely penalty as per the
bye laws for Violators of this circular.

Now, that new company for Solid Waste
Management in the name of "Bangalore Solid

1000/" 70%

Users fees will
be levied once

govemment in
principle gives

nod to collect
user fees

BBMP had

made this
mandatory
through its

SWM Byelaws
and ensure

)

{tslr6t tHEFD6l SldtE
;anaa Frtfivrr

--r

.....r....-

Collection of SWM Uscr fee in some lorm
will be implemented as per SWM Bye Larvs
2020. The modalities of collection of user fce
and implementation is being worked out.
Further, Govt approval is required for
collection of User fees from waste generators



( pl ocess and disposed olf thc
bio-dcgradablc wastc
through composting or bio-
methanation within the
premises as far as possible

Wastc Managentent Lintitcd Co." is fbrmed,
this will come out with a plan to cxecute thc
collection and composting/ bio mcth plants
within the premises of such waste generators.

compliance by
July-2021

5 l2(a) Facilitate identification and
allocation of suitable land
for Processing & Disposal
Of MSW

Additional Lands arc being identified for
MSW processing faciliry. Several letters arc
addressed to BDA for allocation of Lands for
establishing deccntralised proccssing units for
waste management. As such 2l such sites are
jointly inspected and identified. BDA has to
hand over these sites to BBMP. Further, DC
Bangalore Urban is also rcquested to provide
lands lor cstablishing wastc proccssing unils.

l00Vo 25% Additional
s ites for

processing

unsegregated

and segregated

waste have

been

identified.

Land
Allocation
process is

underway. (by
April2022)

6 l 2(b) Review the performance of
local bodics, at lcast once in
a quartcr on wastc
segregation, processing,
treatment and disposal and
take corrective measures in
consultation with UDD

Zonal Joint commissioners are conducting
rcgular revierv of implementation of SWM
Rules-2016 in thcir zones.

At SWM cell,BBMP, evcry fortnight reviews
arc hcld at level of Special and Joint
Commissioners,SWM.

100,yo All JCs are
revicwing at
zone level.

Special
Commissioner
SWM is also

rcviewing on a
l5 day basis.

ANNEXURE.Rl

iiolNT
ffi ErngEloo{fl'is tlr
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ANNEXURE.Rl

100",,1

l09uIJ r5(b) Arrangc for door to door
collection of segregatcd solid
waste lrom all households
including slums and informal
settlements, commercial,
institutional and other non-
residential premiscs

Door to door collcction of wastc is donc in
all thc wards including slums and infonnal
settlements, comrncrcial, institutional and

other non-residential premises.

Wet, Sanitary and Dry Waste are collected
separately.

t00,1,

100% 30%9 l5(c) Establish a system to
recognise organisations of
waste pickers or informal
waste collectors and promote
and establish a system lor
integration of these

authorised waste pickers and

waste collectors to facilitate
their participation in solid
waste management

Waste Pickers are idcntified in all wards.
lntcgration of thcm is undcr proccss.

Some of them are integrated into
Maintenance and operation of Dry Waste
Collection Centres.

Govt has mandated that those running Dry
Waste Collection Centrcs (ie Waste pickers
& Women SHGs) shall also go in lor
collection of Dry Waste.

Self Help Groups werc utilized for collection
& transportation of Household waste
generated in Residential area.

For material recovery, lacilities are being
established at 10 diff'ercnt locations. I"urthcr

100 70%l0 l5(d)&
1.5 (h)

Facilitate formation of Self
Help Groups, provide identity
cards and thereafter
encourage integration in solid
waste management.

setup material recovcry

ls(a) Preparc a solid waste
management plan as pcr state
policy and strategy on solid
waste managemcnt within six
months from the date of
notification (DPR under
SBM can be considered as

Action Plan)

BBMP has a nricro lcvcl waste nranagcment
plan at ward level in the form of lllocks.
Each block in a ward is bascd on 750
houscholds based on r.vhich allocations of
collcction of wastc and also slrccl swccping
ctc is prepared. The state policy is not yet
prepared and hencc, BBMP is awailing thc
state policy.

I 00-qi, Bv Dec 2021

With ncw

tenders lbr
collection and

transportation
in place, 100%

coverage will
be achieved by

August 2021

By August
2021

August -2022

)
ku_H ! an grlaro $.to,',qq t P Dlli;

ER ($wrd)



( lacilities or secondary storagc I Tenders are in process for construction of
t'acilities with sufficicnt sp ry wastc collection centres at 2ta

for sorting of rccyclablc locations. Thcse will bc irnplemcntcd by onc
year timc. Larger Aggregator Ccntrcs of
capacity 100 MT at Two locations is planned
{br and tlrc Tenders are in process. This
would also take One year time

matcrials

Jtly-2022

ANNEXURE.Rl

ace new D

Its a continuous
process

l5(m) Collcct wastc from vcgctable,
fruit, flower, mcat, poultry
and lish market on day to day
basis and promote setting up
of decentralised compost
plant or bio-mcthanation

Decentraliscd proccssing plants, likc Bio-
mcchanization plants, Lane composting,
Tender Coconut processing plant would be

sct up. Tcndcrs urc invited for constructiolt
of One Largcr Bio Meth plant of -50 MT
capacity. Furthcr. Tcuders are in proccss for

acrt Bio

100% l00Yo CompliedSWM Byc laws have been framed and

BBMP council has approvcd. The Govt has

also approved thc Bye Laws.

SWM Byelaws of BBMP stands Notified.

ll I 5 c( ) Frame bye-laws
incorporating thc provisions
of these rules within onc ycar
fiom the date of notification
ofthese rules

100% t00% Compliedt2 1s(i) Establish waste deposition
ccntrcs for domcstic hazardous
waste and give direction for
waste gcnerators to dcposit
domestic hazardous wastes at
this centrc for its safe disposal

Directions have been issued. However, a

facility at Dabaspete is setup to process the
same. In BBMP, Tenders are invited to
collect and transport to disposal location
scientifically.

600/o Dcc-2021]l00.)hl:l l5(k) Direct street sweepers not to
bunr tree leaves collectsd
from street sweeping

Monitoring is bcing at ward level, by strict
supervision ol Supervisors and also by
Marshals and JHIs who can fitrc.

1000h 20%Regular trainings are being conducted by
reputed agencies like EMPRI, who impart
good training with regular followup.

14 t5(l) Provide training on solid
waste managemcnt workers
& wastc pickers.

65<ht0o%

Iant at suitablc locations in construction ol -1 \os. 5 MTPD ca

rJ0lt{I
tD*t*t ,:-- -'ti,. ,
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AN N EXU RE,R1

thc ntarkcts Mcth ncw plants and also Upglatlation o1'

existing 7 Nos 5 MTPD Bio Meth plants are
in progrcss. IIBMP has also planned to
cstablish through M/s GAIL Gas ltd
l00Ml'PD capacity Bio-CNG plant. BBMP
has given a commitnrent letter to M/s.GAIL
Gas at their own cost.
Funher, Tenders arc invited for cstablishing
compost units at all zoncs.

Jtrly-2022

Apr-2022

sroNER (t,r?!,!

l6 l5(p) Collect Honiculture, Parks
and garden waste separately
and process in the parks and
gardens, as lar as possible

Dircctions havc bccn issucd to all
Horticulture Superintendents and also to
proccss the same in decentralized method by
digging pits for leal'liuer. )rnr composting,
Shredder and chopper machines. Tenders are
invitcd for procurement ol Shredder and
Choppcrs in all thc zones. Thcse will bc
established in parks to shred thc leaf and
wood that would fall.

100% 309i, .ltiy-2022

l7 ls(t) involve communities in waste
management and promotion
of home composting, bio-gas
generation, decentralised
processing

Regular awareness is being carried out for
promotion of home composting. Non-
govcmment organizations, college students
are also being involvcd for awarcness on
home composting.

IN HSR LAYOUT, KALIKA KENDRA is
established by the community panicipation,
where in all methods of composting units
are established.

100% 50%

l8 l5(v) Construction.
maintenancc
processing
facilities

opcration and
of solid wastc
& disposal

Solid wastc processing & disposal facility is
construclcd, operatcd & maintaincd at 8

locations processing about 1250 MTI)

I

100%,

)

ol,Rgty!fr"" t'il



( l9 ls(x) Make adequatc provision ol'
funds for capital investrnents
as wcll as operation and
maintenance of solid waste
management services in the
annual budget

I0001, Cornplied

20 l5(za) Prepare and submit annual
report in Form IV on or
before the 30th April of the
succeeding year

Annual report for SWM,PWM and C &D
Waste are submitted upto 20-21 in
prescribed formats to KSPCB.

t00% Cornplied

2l ts(z{) frame bye-laws and prcscribe
criteria for levying of spot
fine for persons u'ho litters or
fails to comply with the
provisions of these rules

Bye laws have been framcd and BBMP
council has approved. Further final
notification of SWM Byelaws is published in
news papers

10004 Complied

22 l5(zg) create public
through
education
communication
and educate
generators

awareness
infonnation,

and
campaign

thc waste

IEC programs are conducted regularly to
educate the public by Link Workers at ward
block levels , door to door campaign.
Also ward Marshals go on rounds in patrol
vehicle provided by BBMP at the time of
door to door collection and educate public
intensively.
Furthcr undcr Shubra Bangalore grants funds
are made available for IEC activities. This
will be inrplenrented by One years timc

100% 50% r\pr-2022

23 l5
(zt)

investigate and analyse all
old open dunrpsites and

existing operational
durnpsitcs for thcir potential
ol bio mining and bio-
rcmediation/ scicntifically

r00%, 7 50h Dec -2022

Sulflcient funds are bcing allocated tbr
SWM activities under BBMP Budget, Nava
Nagaroththana, Shubra Bangaluru grants by
GOK.

Also all open dump sites have been
identified and tenders are being invited for
appointing agency for Bio remcdiation at

Bagalur and Bellhalli. Further Tcndcrs for
Bio rnining at Mandur legacy waste site is to
be invitcd.

ANNEXURE.Rl

J
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ANNEXURT R1

SIONER (6Yu)

19,20
&21

Clritcria for Duties rcgarding
sctling-up solid wastc
proccssing and tlcatmcnt
lac ility

Criteria and actions to be
taken for solid waste
maDagement in hilly areas.-

Criteria for waste to energy
process

Action is taken to ensure that the CPCB
guidclincs & CPHEEO manuals arc rcfcrred
for fixing all the criteria.

Waste to lincrgy plants arc proposcd to bc
established at 5 locations. on PPP modcl, and
Tcndcr hrsis. In onc plant. privatc
concessionairc has takcn ovcr sitc.

Agrecment has been entcred into with KPCL
for establishmcnl of Waste to Itncrgy plants
and civil works has starled.

100,u, 50%

25 22 Tinre frame
implementation

tbr The wards are directed to ensuc
obligations under SWM Rules-201 6

implementcd adhering to timelines.

all
aro

100% 50,% Dec-2022

26 State Lcvel Advisory Body
(SLAB)

Mecting arc being hcld frcqucntly as and

when required under ACS UDD
chairmanship.

I 00"r,

2421 Annual repon. Submittcd 100Yo Complicd

)

rn gshtt f,'*rF0rs8sll!*

I

N.A to BIIMP



(

Complicd

NA

2 year

AN N FXLJ RE.R 1
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Compliancc to Solid Wastc Managemcnt Rules 2016

Sctting Lrp corlllnon or stand-alone sanitary landfills by or for all local bodies having 0.5 milliou or
morc population for the disposal of only such rcsidua! wastes frorn the processing facilities as well
as untrcatablc incrt wastes as pcrmitted undcr thc Rnlcs

Sctting up comnton or rcgional sanitary landfills by all local bodies and ccnsus towns under 0.5

rnillion popuJation lor thc disr,-o8l9lpqs4!e4 rv!!!9 undcr the rules

gottal NEr (SIJU1S

'l'ime framc for
achieing

sl.
No.

l'roposcd ctivitv ls per SWN'l llules 2016

Compliedl Identification of suitable sites for setting up solid waste processing facilities

NA1 Identification ol suitablc sites for setting up comr.non regional sanitary landfill l'acilities for
suitable clusters of local authorities under 0.5 million population and for setting up common
rcgional sanitary landfill facilitics or stand-alone sanitary landfill facilities by all local authorities
having a population of 0.5 million or morc .

Procurement of suitable sitcs for setting up solid waste processing facility and sanitary landfill
facilities

4 Enforcing waste generators to practice segregation of bio dcgradablc, rccyclablc, combustiblc,
sanilary wastc domcstic hazardous and incrt solid wastes at source,

3 rnonths.Ensure door to door collcction of segregatcd waste and its transportation in covered vehiclcs to
proccssing or disposal facilities.

5

6 6 months

I year7

Ensure scparate storagc, collcction and transportation ofconstruction and dcrnolition wastes

Sctting up solid waste processing facilitics by all locai bodies having 100000 or more populatiott

\All Sctting up solid waste processing facilities by local bodies and census towns below 100000
population.

lycar9

i0

1l Bio-rcrncdiation or capping ol'old and abandoned dump sitcs

ffi SmgtLna 'lLtrrT 
(lr' Plir

1ycar.























































































































































































 Karnataka State Urban Solid Waste Management Policy 

 



 Karnataka State Urban Solid Waste Management Policy 

A. INTRODUCTION 

 
1. The Government of Karnataka has always strived to ensure that progress and development of the state 

is environmentally sound, socially just and economically equitable as is enshrined in Article 39 of the 

Constitution of India. All of its laws, policies, programs and schemes have been guided by values 

enshrined in Articles 48A and 51A(g) of the Constitution, to enhance environmental quality and thus the 

welfare of the people of the state.  The State Government has also strives to ensure that development is 

respectful of environmental limits. This is done by adopting various progressive principles of 

environmental jurisprudence such as Principle of Intergenerational Equity, Principle of Sustainable 

Development, Polluter Pays Principle, Public Trust Doctrine, Principle of Free, Prior and Informed 

Consent, Doctrine of Absolute Liability, Principle of Ecocentrism among others. 

 

2. Karnataka was amongst the first states to adopt the concept of participatory and planned development 

of rural and urban areas by legislating the Karnataka Town and Country Planning Act, 1961. The state was 

amongst the earliest to ensure participatory governance became a reality where Karnataka Municipal 

Corporation Act, 1976 was comprehensively amended to conform to Constitutional 74th Amendment 

(Nagarpalika) Act, 1992. In addition, planning of rural and urban futures is to be overseen by 

District/Metropolitan Planning Committees as envisaged in Articles 243ZD/ZE. 

 

3. With regard to solid waste management, State Government has endeavoured to implement applicable 

environmental and labour laws and regulations relating to solid waste management. However, the 

intensification of urbanization and consumerism, combined with a widespread state of unpreparedness 

across cities and towns of Karnataka, has turned the situation into a complex and dynamic problem.  In 

recent decades, the state has witnessed unprecedented urbanization and infrastructure development 

which has created great opportunities for millions. But it has also resulted in various unintended 

consequences, exacerbated disparities in economic development, and caused a variety of environmental 

and public health stresses.  

 

4. The challenges of solid waste management are mounting as consumerism among urban population is 

rapidly increasing.  The composition of waste has also transformed substantially in recent decades - from 

a time when much of the waste was organic, and thus compostable, waste now is increasingly non-

biodegradable.  In addition, the common practice of dumping mixed solid waste in quarries, lakes, 

streams, low lying areas, forests, open spaces, etc., creates a series of problems that have very dangerous 

consequences.  Surface and ground water aquifers in such areas are heavily contaminated due to 

discharge of toxic leachates from such dumpsites. Quite often the waste dumped is burnt or catches fire, 

causing serious air pollution.  Such sites also are perfect breeding sites for mosquitos and contribute to 

the spread of dengue, chikungunya, malaria, and other such deadly communicable diseases. Solid waste 

strewn is not merely major public health problem, but also contributes to spoiling aesthetics of pristine 

open areas such forests, farmlands, mountainous, wetland and coastal landscapes.  

 

5. With regard to the personnel working with waste management, the Karnataka Government has always 

strived to ensure there is no exploitation and ill-treatment of labour as required per Article 43 of the 

Constitution.  It has always been the State Government’s endeavor to ensure operational systems are fair 

and economical, and the entire process overall secures environment and public health of all. The State of 
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Karnataka has been vigilant in protecting the dignity, rights and entitlements of Pourakarmikas and those 

involved in handling waste. This is indicative in the fact that in 1973, Karnataka issued an order banning 

the carrying of night soil, thus becoming the first state in India to take action in an effort to stop a most 

inhuman, but widespread, practice. The Government also took the decision then to change the degrading 

nomenclature of sweepers and scavengers to that of “Pourakarmikas” (Health Workers). 

 

6. The state of Karnataka recognizes that the prevailing systems of waste management are majorly 

dependent on Pourakarmikas. They toil to keep cities clean and healthy for all and the service rendered 

by the Pourakarmikas over the decades has protected the health of citizens. Under this policy, the 

Government of Karnataka aims to ensure that economic and social upliftment of workers employed in 

solid waste management is a prime concern for all Urban Local Bodies (“ULBs”) and state agencies. 

 

7. In addition to the Pourakarmikas, a key task of waste management is undertaken by thousands of 

informal waste workers who recover resources from solid waste to earn a living. They provide major 

environmental and public health services and there is an urgent need to accord them due recognition so 

they can be integrated into solid waste management systems for their and wider public benefit. 

 

8. Taking into account all that is stated above, the Karnataka State Urban Solid Waste Management Policy 

(“Karnataka Urban SWM Policy”) was formulated after widespread consultation with various 

departments and agencies of the State Government, civil society organizations, workers unions and other 

stakeholders involved in solid waste management, in conformance with the Solid Waste Management 

Rules 2016. Thereafter, the draft was circulated with all local bodies and the wider public by placing it on 

the website of Directorate of Municipal Administration on March 20, 2020 and inviting comments.  The 

comments received have been duly reviewed and has helped shaped this Karnataka Urban SWM Policy. 

 

B. CURRENT SITUATION IN KARNATAKA 

 

The State of Karnataka consists of 285 ULBs which is further divided into the following categories of ULB 

on the basis of population and other criteria 

Categorisation of ULBs in Karnataka 

Category of ULB Population Number of ULBs Waste Generated 

in TPD 

Town Panchayat 10,000 to 20,000 99 496.7 

Town Municipal Councils 20,000 to 50,000 116 1315.79 

City Municipal Councils 50,000 to 3,00,000 59 2214.44 

City Corporations 3,00,000 and above 11 6936.35 

Total  Municipal Waste generation in TPD 10,963 

 

As on date, there are 11 city corporations (including Bengaluru which is a mega city having a population 

of more than 1,00,00,000 persons), 59 city municipal councils, 116 town municipal councils, 99 town 

panchayats and 4 notified areas in the state of Karnataka. Most ULBs spend maximum portion of their 

overall budget for waste management on collection and transportation of municipal solid waste. Often 

less than 10% of the budget is spent on treatment, processing and final disposal of solid waste. Proper 
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processing including recycling facilities do not exist in most ULBs in Karnataka and therefore, majority of 

the waste is being taken to unscientific disposal sites for dumping. The State of Karnataka recognizes that 

there needs to be significant focus and effort on segregation of waste and thereafter, proper processing 

in its ULBs to ensure maximum recovery of resources from such segregated waste. 
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C. APPLICABILITY 

 

The Karnataka Urban SWM Policy applies to all the urban local bodies within the State of Karnataka. It is 

clarified that the hazardous waste, bio-medical waste, e-waste, faecal sludge and sewage, construction 

and demolition waste and industrial waste (solid and liquid components) are not covered by this policy 

because they do not fall within the scope of Solid Waste Management Rules 2016 (“SWM Rules 2016”) 

and are governed by different regulations. The State of Karnataka shall prepare separate policies, 

strategies and regulations for such waste streams as required under applicable law and requirements of 

the state. 

 

D. VISION 

 

The vision for the Karnataka Urban SWM Policy is to achieve sustainable solid waste management 

through waste minimisation and maximum recovery of resources along with worker equity and inclusion 

and protection of public health. 

 

E. OBJECTIVES 

 

1. Cover 100% of waste generators through door to door collection by March 2021. 

2. Achieve 100% source segregation of municipal solid waste in all ULBs within Karnataka. 

3. 100% of the biodegradable waste to be processed using appropriate technology by December 2021. 

4. No waste to be dumped or burnt in open space. 

5. Effectively implement notification No. FEE 17 EPC 2012, Bangalore dated March 11, 2016 by Forest, 

Ecology and Environment Department, Government of Karnataka where certain categories and products 

made of plastic are banned (“Karnataka Plastic Ban”) across all ULBs. 

6. Bio-stabilising followed by bio-mining of legacy waste or any other appropriate method of dumpsite 

management for all dumpsites within the state by 2023. 

7. The Extended Producer Responsibility (“EPR”) of brand owners and producers shall be enforced by the 

ULBs to collect and process plastic waste with the state. 

8. By 2025, reduce waste going to the landfills to less than 30% of the total waste generated. 

 

F. GUIDING PRINCIPLES  

 

1. Introduction of “Namma Kasa, Namma Javabdhari’’ (our waste, our responsibility) initiative in all ULBs 

within the state. 

2. To promote the practice of Reduce, Reuse, Recycle, (3Rs) to achieve reduction in waste generation and 

disposal.  

3. Shift from a “linear approach” of waste disposal to adopting principles of “circular economy” for solid 

waste management where the focus is on recovery of resources rather than disposal of waste. 

4. Encouraging and promoting best practices for solid waste management at a decentralised level to create 

resilient systems and communities. 

5. Ensure environmental, social and safety linked safeguards for those personnel (formal and informal) such 

as pourakarmikas and informal waste workers involved in waste collection and handling. 
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6. Adoption of Polluter Pays Principle across the ecosystem for solid waste management. 

7. Establishment of self-sustainable and financially viable solid waste management systems where 

operating expenditures are met through various applicable funds/schemes in place at ULBs, revenues 

from operations and SWM service charges which are charged on an equitable basis. In addition, ULBs 

shall ensure optimal routing, systematic transportation, efficient usage of manpower and appropriate 

mechanising solid waste management activities for minimising the operation and maintenance costs. 

8. Encourage promotion of entrepreneurship in various aspects linked to solid waste management and 

inclusion of the informal sector into the formal waste value chain in ULBs. 

9. Encourage citizen participation in solid waste management systems including changing and sustaining 

behavioural change towards waste practices, create awareness about the responsibility of citizens, 

institutions and community to manage the waste generated by them. 

10. Create awareness about the linkage of waste management with public health and environment 

conservation. 

11. Capacity building and strengthening of ULBs, as well as public and private institutions, communities and 

other stakeholders to prioritise the actions on planning, implementation of waste management hierarchy 

and operation, maintenance and monitoring of waste management systems. 

12. Collaboration with different government departments and agencies for implementation, operation, 

funding, monitoring and capacity building of solid waste management systems in ULBs. This includes 

convergence of appropriate schemes applicable to sanitation and waste management in urban areas. 

13. In the event, a small fraction of e-waste and construction and demolition waste from households and 

other waste generators enter the primary collection system as a part of dry waste, they shall not be mixed 

with solid waste and ULBs shall ensure that they are handled, processed or disposed in accordance with 

the relevant regulations. 

14. The ULBs in existence prior to 2017 shall ensure 100% compliance of SWM Rules, 2016 while there shall 

be a grace period of two years from the date of publication of the Karnataka Urban SWM Policy for 

recently upgraded ULBs (i.e. created after 2017) for full compliance of the SWM Rules, 2016.  

15. To the extent possible, fund management for solid waste management activities shall be decentralised 

and the ULBs shall progressively reduce their dependence on the state and central governments for 

funds. 

 

G. PROPOSED SPECIFIC POLICY INITIATIVES FOR DIFFERENT WASTE STREAMS, GENERATORS AND OTHER 

ASPECTS 

 

1. Households generators and small commercial units 

 

(i) Segregation of solid waste into three categories will be mandatory and the following colour codes 

will be followed by the ULBs for the bins: (a) green for bio-degradable waste; (b) blue for non-

biodegradable waste / this could also be a white HDPE woven bag (i.e. in compliance with 2 bin-1 

bag system), and (c) red for domestic hazardous waste including domestic sanitary waste. In no 

event shall the waste generators be permitted to use plastic liners in the bins. 

(ii) Establish service level standards for hygienic and systematic collection of waste from households, 

offices, shops, commercial establishments and other waste generators in the ULBs. 

(iii) Establish robust systems targeted at cleanliness and smooth waste collection in low-income 

neighbourhoods and slums. 



 Karnataka State Urban Solid Waste Management Policy 

(iv) Devise suitable incentive-disincentive mechanisms including imposition of penalties to achieve 

segregated collection of waste through dedicated stream wise collection. 

(v) Devise focused behaviour change strategies for compliance to source-segregation of waste by 

citizens and reduction in waste generation.  

(vi) Encourage home composting or biomethnation with incentives (as feasible), expert guidance 

awareness activities and supporting mechanisms such as compost collection. 

(vii) Ensure separate collection of domestic hazardous waste (including sanitary wastes) and link their 

disposal to existing biomedical waste treatment systems wherever available and other 

appropriate processing/disposal facilities. 

 

2. Public areas and markets 

 

(i) Establish cleanliness standards (including for street sweeping) for public areas such as roadside, 

lakeside, parks, public buildings and public transport (buses/metro etc.) to be maintained at all 

times by ULBs 

(ii) Devise bye-laws with penalties for curbing burning of waste, littering and throwing of un-

segregated waste in public/open areas and creation of blackspots.  

(iii) Encourage on-site composting of horticultural waste and leaf litter within parks and other feasible 

open areas.  

(iv) Encourage street-level lane composters/in situ-processing for wet waste and leaf composting in 

residential layouts, governmental offices, educational institutions and other possible areas. 

(v) Encourage onsite biomethnation of wet waste and onsite use of biogas and/or on-site composting 

to the extent possible in public markets including those operated by Agricultural Produce Market 

Committee (APMC). 

(vi) Encourage linkages to piggeries, fishery units, chicken farms or dairy units for wet waste generated 

at public markets that cannot be processed locally. 

(vii) Ensure separate collection of dry waste from every stall and/or vendor located at public markets. 

 

3. Bulk Waste Generator Policy 

 

(i) Segregation of solid waste into three categories will be mandatory and the following colour code 

will be followed by the bulk waste generators i.e. waste generators generating 100 kgs of waste 

per day and/or having a plot area exceeding 5,000 square meters, for the bins: (a) green for bio-

degradable waste; (b) blue for non-biodegradable waste / this could also be a white HDPE woven 

bag (i.e. in compliance with 2 bin-1 bag system), and (c) red for domestic hazardous waste 

including domestic sanitary waste. In no event shall the waste generators be permitted to use 

plastic liners in the bins. 

(ii) Ensure mandatory processing or pre-processing of all wet waste in situ by all newly constructed 

bulk waste generators and existing bulk waste generators (to the extent they have space 

available). 

(iii) Design focused provisions and systems for bulk waste generators based on “polluter pays 

principle” and SWM Rules 2016, through engagement of authorised third party waste 

management agencies, especially in City Corporations and City Municipal Councils. In Town 

Panchayats and Town Municipal Councils, ULBs can collect and process segregated waste from 
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bulk waste generators for a period of two years from the effective date of the Karnataka Urban 

SWM Policy or effective date of model SWM Bye-laws, whichever is earlier, until a robust 

independent third party system is set up. 

(iv) ULBs to provide the necessary frameworks which will enable assistance and guidance in 

segregation, storage, and decentralised processing of solid waste to bulk waste generators. 

(v) Encourage reduction, reuse and recycling of waste generated by bulk waste generators through 

various legal, market and fiscal instruments. 

 

4. Biodegradable (Wet) Waste: 

  

(i) Promote home composting by all households on land which is above 30 by 40 square feet in size.  

(ii) ULBs to create and facilitate decentralised facilities of different capacities that are suitable for 

various localities and areas for processing of wet waste using composting and biomethnation 

technologies. The details of these decentralised facilities along with vendors for home/community 

composting kits, SWM related equipment and other useful information relating to waste 

management could be published on the ULB website for public information. 

(iii) All decentralised and centralised waste processing facilities shall carry out composting of only 

segregated wet waste to keep the compost free from contaminants and in compliance with the 

standards set out in the SWM Rules 2016 and relevant FCO standards. 

(iv) Facilitate linkages with farmers, nurseries, gardens and other markets for compost generated at 

the wet waste processing facilities. 

 

5. Dry Waste (including plastic waste) 

  

(i) Ensure collection of segregated dry waste from waste generators and focus on recycling and 

processing of dry waste. ULBs to establish a recycling and reuse policy for all categories of dry 

waste, to the extent they are recyclable. 

(ii) Establish dry waste aggregation and sorting centres and materials recovery facilities in ULBs and 

support setting up of different recycling and waste processing units that ensure maximum 

recovery of resources. 

(iii) Ensure maximum local decentralised aggregation, sorting and handling of dry waste collected 

through dry waste collection centres at ward levels. 

(iv) Provide incentives and disincentives to enforce compliance with Karnataka Plastic Ban and 

discourage unnecessary use of single use items which are not covered under the Karnataka 

Plastic Ban. 

(v) Integrate waste pickers, informal waste aggregators, scrap dealers and other members of the 

informal sector into the formal dry waste management systems 

(vi) Establish linkages to cement plants and existing waste to energy and incineration plants for 

processing of non-recyclable dry waste. 

(vii) Explore use of plastic waste in roads in accordance with prescribed standards. 

(viii) Mobilise and utilise funds available under extended producer responsibility (EPR) obligations for 

management of plastic waste. 

(ix) Waste to Energy technologies will be the least preferred option for processing dry waste and 

recovery of energy from waste is preferable only after implementation of waste reduction and 
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responsible recycling programs. The appropriateness of waste to energy plants for a community 

must be evaluated on a case-by-case basis and should only be considered (a) on a stand-alone 

basis, for ULBs which are able to supply at least 500 MT per day and on a regional basis, for a 

cluster of ULBs which are able to supply at least 500 MT per day, to the plant; (b) if they are 

economically viable and do not have an adverse environmental impact after necessary 

assessments have been carried out; and (c) after approval from KSPCB for new and/or 

experimental technologies in Indian context. 

 

6. Special Streams of Wastes Policy:  

 

(i) Manage slaughter house waste from meat shops and other areas in compliance with applicable 

regulations such as guidelines issued by the Karnataka State Pollution Control Board (KSPCB), 

Water (Prevention and Control of Pollution) Act, 1974, Prevention of Cruelty to Animals (Slaughter 

house) Rules 2001 and similar guidelines on this subject. 

(ii) Ensure that ULBs fix a calendar for periodic (e.g. monthly) collection of domestic hazardous waste 

(except sanitary waste which shall be collected daily) and bulky waste. 

(iii) ULBs shall earmark a portion at DWCCs/MRFs for depositing domestic hazardous waste with 

adequate safeguards. 

(iv) Design guidelines and systems to ensure management of waste resulting from unforeseen 

circumstances such as natural disasters, health epidemics and pandemics and other similar 

situations. 

(v) Technologies relating to micro incineration of sanitary waste will be assessed with caution by the 

ULBs and it should be ensured that sanitary waste incinerators meet the standards prescribed by 

the Central Pollution Control Board (CPCB), KSPCB and other relevant authorities. 

 

7. Sanitary landfill and legacy waste 

 

(i) There shall be no disposal of biodegradable waste or mixed waste into sanitary landfills. Only non-

usable, non-recyclable, non-biodegradable, non-combustible, non-reactive inert waste, street 

sweepings, drain silt, inerts and processed rejects and residues from waste processing facilities 

should go to sanitary landfill. 

(ii) The ULB shall ensure that the residue from different processing facilities shall not exceed 35% of 

the solid waste delivered to the processing facility and shall be further reduced to less than 30% 

within 5 (five) years from the effective date of the Karnataka Urban SWM Policy. 

(iii) As a first step, till 100% source segregation is achieved from all areas, ULBs should carry out 

windrow stabilisation of all wet or mixed waste before landfill disposal. Disposal of all unstabilised 

waste below or above ground in airless heaps should be avoided. After December 2021, there shall 

be no disposal of mixed waste in processing or disposal facilties. 

(iv) Undertake bio-stabilising followed by bio-mining of legacy waste, bio-remediation or any other 

appropriate method of dumpsite management as per guidelines issued by the CPCB and KSCPB to 

avoid long-term pollution of underground water sources and release of methane and other 

greenhouse gases. 

(v) There shall be no burning of waste in the landfill or surrounding areas by pourakarmikas, members 

of the informal sector, service providers/contractors or any other person. 
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8. SWM Personnel and informal sector 

 

(i) Ensure health, welfare and dignity of all solid waste management workers, especially 

Pourakarmikas  

(ii) Seek to promote and protect safe and decent livelihoods of waste pickers, waste collectors and 

aggregators. 

(iii) The ULBs will ensure regular payment of minimum wages and statutory benefits to pourakarmikas 

in accordance with applicable labour regulations. Benefits such as housing, healthcare, insurance 

etc. for pourakarmikas employed at the ULB shall be as per the eligible welfare schemes operated 

by the government.  

(iv) The ULBs shall also ensure occupational safety of its own staff including pourakarmikas and staff 

of any authorised third party involved in solid waste management activities by providing 

appropriate and adequate personal protective equipments. In addition, the ULBs should organise 

for regular medical check-ups of the pourakarmikas and other eligible employees for occupational 

diseases and treatment of injuries resulting from solid waste management activities under 

applicable welfare schemes. 

(v) Acknowledge and recognise the primary role played by the informal sector in reducing waste 

through material recovery. Make provisions to integrate the informal waste sector into the solid 

waste management system of the ULBs. 

 

9. Administrative reform: 

 

(i) Ensure coordination between all stakeholders at State and ULB level for smooth execution of SWM 

projects (land availability, suitable clearances etc) and continuous service level maintenance. 

Encourage formation of ward committees in ULBs especially in City Corporations and City 

Municipal Corporations to enable community participation in solid waste management activities. 

(ii) Ensure suitable provisions be made in master plans of ULBs for waste processing and disposal 

facilities. 

(iii) Ensure collection and maintenance of reliable data on waste generation, processing and disposal 

by leveraging technology, surveys and coordination between various stakeholders in the waste 

value chain. 

(iv) To ensure robust waste management systems are in place, the State of Karnataka and the ULBs 

will strive to make waste management systems technically and financially sustainable and well 

monitored. 

(v) The ULBs will also ensure that they have bye-laws in place for effective implementation and 

enforcement of provisions of SWM Rules 2016 and this Karnataka Urban SWM Policy 

(vi) The involvement of community based organisations, non-governmental organisations and private 

sector in waste management will be carried out responsibly such that applicable regulations 

relating to waste, labour, environment etc. are fully complied with. 

(vii) Establish mechanisms for stringent monitoring of air and water pollution levels in waste 

processing facilities, dumpsites and sanitary landfills and surrounding neighbourhoods. The 

processing plants shall not be stressed with waste which is more than 120-130% of designed 

capacity. 
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(viii) Encourage partnerships of ULBs with KSPCB to devise surveillance mechanisms for achieving 

prescribed pollution control standards for solid waste management. 

(ix) The SWM aggregation and processing plants should be provided with adequate security and 

surveillance to ensure safety and proper functioning of the facilities.  

 

10. Local Body capacity enhancement: 

 

(i) Ensure a dedicated wing with various capabilities including administrative, technical and project 

implementation expertise in the field of solid waste management at the state and ULB levels. 

(ii) Ensure officers in key positions for solid waste management are guaranteed a substantial tenure 

to deliver on SWM activities and projects. 

(iii) Build adequate infrastructure capacity within the ULBs for enabling efficient delivery of SWM 

services.  

(iv) The state and/or district administration to design SWM tender documentation and standard 

contract templates for ULBs (excluding BBMP) to use at the time of outsourcing solid waste 

management activities and provide legal and other advisories in adapting them to local conditions. 

The ULB personnel should also be capacitated to monitor and enforce the obligations under the 

tender and contractual documentation. 

(v) Ensure sufficient funding to ULBs for efficient and viable SWM through enhanced grants, taxation 

powers, collection of SWM service charges and other forms of resource mobilization. The state 

shall provide ULBs flexibility in utilization of such funds for different components of SWM based 

on local needs and priorities. To the extent possible, funds for solid waste management shall not 

be diverted for other purposes by the ULBs and that they should be treated as tied funds. 

(vi) The State will devise normative standards for manpower, transportation, SWM aggregation and 

processing facilities, street sweeping and other critical components of waste management 

systems for adoption by the ULBs. 

 

To conclude, the State of Karnataka will adopt waste management systems that implement a waste 

management hierarchy with the aim to reduce the amount of waste being disposed, while maximising recovery 

of resources and resource conservation. The adoption of these principles will help in minimising the amount of 

waste to be disposed, thus also minimising the public health and environmental risks associated with it. It is 

essential that the state returns to a situation when waste as a concept does not exist and all stakeholders 

participate in affirming the precious and irreplaceable value of resources, the need to use them with utmost 

care, and to ensure future generations are not denied what is due to them. 
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A. INTRODUCTION 

 

1. Waste management is one of the most pressing issues for governmental authorities in India due to rising 

urbanisation, increase in waste generation and types of waste, lack of space for waste processing facilities, 

limited financial resources and inadequate waste management systems and infrastructure. In this context, the 

Solid Waste Management Rules, 2016 (“SWM Rules 2016”) were framed by the Ministry of Environment, 

Forest and Climate Change to address the issue of solid waste management and identify the roles and 

responsibilities of different stakeholders including government bodies and the waste generators in the solid 

waste management ecosystem. Under the SWM Rules 2016, the urban local bodies (“ULB”) are responsible 

for implementation of these rules within their jurisdictions.  In addition, Solid Waste Management is an 

essential service and a mandatory function of the municipal authorities across the State and they are required 

to keep the cities and towns clean in an environmentally sustainable manner.  

 

2. Karnataka, like the rest of the country and perhaps many regions of the world is grappling with the challenge 

of municipal solid waste. Growing population, rapid urbanization and deviation from well-established age 

old sustainable consumption/livelihood practices in the guise of modernization has resulted in drastic 

increase in the per capita waste which continues to increase. The rapid increase in waste generation is 

demanding for a renewed attention to the increasing problem of municipal solid waste management. 

Therefore, it is imperative to derive a policy and strategy to structure the solid waste management systems in 

the State of Karnataka in a sustainable manner where there is emphasis on maximum recovery of resources 

from waste along with worker equity and inclusion and protection of public health. In this context, the State 

of Karnataka will adopt an integrated waste management system that implements a waste management 

hierarchy with the aim to reduce the amount of waste being disposed of, while maximising recovery of 

resources and resource conservation. It is closely linked to the 4R approach (reduce, reuse, recycle and 

recover) and principles of circular economy which also emphasises the importance of waste reduction, reuse, 

recovery and recycling over other forms of waste processing or management. 

 

3. As mandated in the Constitutional 73rd Amendment (Panchayat Raj) Act 1992 and Constitutional 74th 

Amendment (Nagarpalika) Act 1992, and in conformance with SWM Rules 2016 and other applicable rules, 

notifications, orders per the Environment Protection Act 1986, and in conformance with relevant judgments 

of the Hon’ble Supreme Court, Hon’ble High Court of Karnataka and Hon’ble National Green Tribunal, the 

Government of Karnataka resolves to take all such steps as are necessary to ensure the State is fully 

compliant with all applicable rules, norms, standards, and processes necessary to manage solid waste in a 

socially just, humane, economically viable and environmentally wise manner.   

 

4. Under Rule 11(a) of the SWM Rules 2016, every state is required to prepare a state policy and solid waste 

management strategy for the state in consultation with stakeholders including representative of waste pickers, 

self-help group and similar groups working in the field of waste management consistent with the SWM Rules 

2016, national policy on solid waste management and national urban sanitation policy of the Ministry of 

Urban Development. The State of Karnataka has already formulated a state policy containing the vision, 

aims and approach of the state for solid waste management in urban areas (“Karnataka Urban SWM 

Policy”). As a next step, it now proposes to adopt the state strategy as an implementation document with an 

aim to aid the state and ULBs to set up solid management systems in urban areas. 

 

5. The state strategy for solid waste management (“Karnataka State Urban SWM Strategy”) in the following 

paragraphs contains an overview of the waste flow from generation to disposal including the different 

options available to the ULB for processing solid waste while recovering the maximum resources from it. It 

also provides a framework for the implementation and monitoring of waste management systems and the 

strategy to be adopted by the ULB to effectively manage the different streams of waste generated within their 

jurisdictions.  In addition the State Government, by way of this strategy, determines roles and responsibilities 

of Urban Local Bodies, statutory and regulatory agencies in implementing solid waste management strategies 
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detailed here, and as per timelines for compliance recorded.  This would be undertaken in comprehensive 

compliance with provisions of Environment Protection Act and its subordinate rules and notifications, in 

particular SWM Rules 2016, and also all other applicable laws and rules, to produce a socially just, 

environmentally wise and economically viable management approach to solid waste management across 

Karnataka.  The State Government resolves to provide all necessary financial, managerial and infrastructure 

support to ensure these strategies are effectively implemented. 

 

6. In this context, this Karnataka State Urban SWM Strategy is applicable for all urban areas in the state of 

Karnataka. It is meant for key players, relevant authorities and other functionaries of “local bodies” in the 

state of Karnataka to prepare the SWM related plans and procedures for management of solid waste 

(including plastic waste) within their jurisdictions. It is clarified that the hazardous waste, bio-medical waste, 

e-waste, faecal sludge and sewage, construction and demolition waste and industrial waste (solid and liquid 

components) are not covered by this strategy because they do not fall within the scope of SWM Rules, 2016 

and are governed by different regulations. The State of Karnataka shall prepare separate policies, strategies 

and regulations for such waste streams as required under applicable law and requirements of the state. 

 

B. KEY PRINCIPLES FOR SOLID WASTE MANAGEMENT: 

 

The Government affirms overall solid waste management strategy in the State of Karnataka will be based on: 

 

1. Segregation at source and during transportation: effective implementation of segregation of waste at 

source by all waste generators, and at all levels and scale. In this manner the State Government will endeavor 

to raise consciousness of the wide public on the importance of taking responsibility of the waste they 

generate and to segregate waste into three streams i.e. biodegradable, non-biodegradable and domestic 

hazardous waste (including sanitary waste). In addition, supporting infrastructure to ensure segregated waste 

is collected and transported to appropriate relevant processing facilities will be set up by the Urban Local 

Bodies. 

 

2. Reduction in waste: The Government will strive to raise awareness of the people to pay particular attention 

to the increasingly large amounts of waste generated every day and of the critical need to consume less and 

change certain behaviours so that less waste is generated.  The State Government also affirms its resolve to 

systematically advocate the importance of taking responsibility for minimization of waste through the 

network of its agencies and in collaboration with Urban Local Bodies. 

 

3. No open dumping and burning: Open burning and dumping of municipal solid waste anywhere will be 

effectively tackled, and penal action initiated against violators. Consequently, the State Government will 

ensure technology that incentivizes a culture of disposal of waste and/or promotes incineration of 

unsegregated waste is assessed with caution and in accordance with prescribed legal parameters given its 

possible adverse impacts on environment and health. 

 

4. Decentralised waste management systems:  Decentralised means establishment of dispersed/local 

facilities for maximizing the processing of biodegradable waste and diversion of recyclables closest to the 

source of generation so as to minimize transportation of waste for processing or disposal and for maximum 

recovery of resources. The State will endeavor to ensure all waste produced is managed locally, by ensuring 

organic component of the waste is composted locally (particularly within homes, apartments and residential 

layouts), recyclable waste recovered, and inert/non-recyclable waste which cannot be co-processed or 

otherwise processed alone is landfilled. 

 

5. Health, safety and dignity: The State Government and Urban Local Bodies will ensure the health, safety 

and dignity of every person and stakeholder involved in handling municipal solid waste in all respects. 
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6. Emphasis on processing of waste: The State Government and Urban Local Bodies shall emphasise on not 

only 100% door to door collection of waste but also processing of waste such that resources can be 

recovered from municipal solid waste. In this respect, the state and local government will set up appropriate 

number of recycling, bio-methanation, compost, refuse derived fuel (RDF) units and other processing 

facilities across the state. 

 

7. Decentralised governance: To ensure best waste management practices become systemic to local 

governance, Town Panchayats, Municipal Councils and Municipal Corporations and City Corporations will 

be required to develop plans and strategies that will ensure Ward Committees and Area Sabhas, and such 

other units of local self governance, employ appropriate practices, processes and technologies of waste 

management that will cause no adverse fallout on workers, environment and public health. 

 

8. Promotion of livelihoods: Every local government will be encouraged to promote livelihood opportunities 

from waste management activities. 

 

C. TYPICAL FLOW OF SOLID WASTE 

For the reference of all Urban Local Bodies, the figure below describes the flow of solid waste (excluding 

special wastes such as slaughter house waste etc.) from generation to disposal including all the intermediate 

steps/activities such as primary and secondary collection, secondary segregation, processing (such as 

composting, bio-methanation, recycling refuse derived fuel and waste to energy processes) and disposal in 

landfills. This includes both centralised and decentralised processing systems for different waste streams. 
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Green: Biodegradable waste 
Blue: Non-biodegradable waste 
Red:Domestic hazardous waste (including sanitary waste) 
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Waste Generation Primary Collection Decentralised Processing Secondary 

Collection 

Centralised Processing1 

Bulk Generators: 

 Apartments; institution, offices; 
malls, marriage halls; hotels, 
restaurants; markets, religious places. 

 Bio degradable waste to be managed 
on-site as far as possible. Other 

streams to be managed by the ULB 
for a specified period and thereafter 

taken over by empanelled private 
agencies. 

 To be registered and need to self 
declare waste generation, collection 

and processing data to the ULB. ULB 
to check periodically. 

 
Public Places: 

 Railway stations, bus stands; street 
sweepings; parks; public 

 Largely wet and dry waste is 

generated. Likely to have mixed waste 
due to floating population and lack of 

accountability. 

 Will require daily collection. 

 Public sensitisation through strong 

messaging & close monitoring 
through cameras and fining. 

 
Non Bulk Generators: 

 Residential layouts; small shops and 
offices; slums 

 Quantity per unit will be less hence 

time per kg of collection will be high. 

 Collection Kiosk and/or point to 

point collection in congested areas 
with small houses/shops. 

 

Stream specific large dedicated vehicles 

with GPS: 

 Most suitable for bulk generators for 
collecting large quantity of waste from each 

location. 

 Can also be used for specific type of waste 

such as food waste from restaurants for 
biogas plants; slaughter house waste; dry and 

sanitary waste from bulk generators, schools 
and colleges. 

 
Partitioned vehicles with GPS: 

 The partition should be such that both 
openings are on one side for quick and easy 

disposal. 

 Most suitable for areas where all 3 categories 
must be collected daily such as residential 

areas. 

 Route planning with actual run in the 

localities must be done to fix the collection 
time.  

 Best used in congested, densely packed 
localities where vehicle speed would not be 
an advantage. 

 To be supported by secondary collection 
vehicles to regularly transfer waste. 

 

Push cart/ Rickshaw: 

 Must have separate bins/bags for the three 
waste categories. 

 Should be made of light material; easy to 
manoeuvre. 

 Best used in congested, densely packed 
localities where vehicle speed would not be 
an advantage. 

 To be supported by secondary collection 
vehicles to regularly transfer waste. 

Community/Onsite Composting/ Bio-methanation: 

 Community units are typically 1-5 tons per day set up & 
are typically managed by the ULB at ward/block level for 
waste from non-bulk generators. 

 Onsite compost and/or biogas plants can be set up by 
bulk waste generators within their premises for onsite 

processing. 
 

Animal Feed: 

 Biodegradable Waste can be considered as an option for 

animal feed and the ULBs must ensure the process is 
closely monitored to ensure no spread of disease and 

compliance of applicable standards. 
 

DWCC/MRFs:  

 DWCCs are typically 1-5 tons per day facilities set up and 
managed by the ULB for dry waste. 

 MRFs are large mechanised dry waste handling facilities 
(>10 tons per day). This leads to less labour & larger 

volumes where even low value material can be profitably 
handled. The facility should have conveyor belts for 

sorting & bailers. 

 The dry waste is sorted and recyclable waste is sold and/or 
sent for recycling directly while non-recyclables could be 

aggregated for further processing such as co-processing. 
 

Sanitary/ Hazardous Storage Facility: Sanitary & 
domestic hazardous waste gets aggregated at these facilities & 

transported in larger vehicles to end destinations for disposal 
 

Home Composting: Municipality must encourage home 
composting especially for large houses (2000 sqft and above) 

 This is to be built 
only if the 

processing facility 
is more than 7 

km from the 
primary collection 

areas where the 
waste should be 

transferred into a 
larger secondary 

transfer 
vehicle/station 

such as tractors 
or tipper trucks. 

 

 No mixing of 

waste and manual 
waste handling 

during transfer 
and 

transportation to 
appropriate 

processing 
facilities. To 

avoid mixing, 
the secondary 

collection 
vehicles could 

be single stream 
vehicles. 

 

Centralised Bio-methanation: 

 Large centralised biogas facilities (> 50 tons per 
day) can have gas bottling plants that can 
significantly improve the return on investment 

of the facility. 
 

Centralised Composting Plants:  

 Large composting plants can be mechanised 

reducing the manpower requirement. 

 The compost would also be more accessible for 

farmland in the out skirts of the city/town. The 
compost should comply with applicable 

standards. 
These facilities are typically set up away from the 

population with the required buffer zones. 
 

Recycling 

 The recyclable fraction of dry waste should be 
sent to appropriate recycling plants for 

different categories such as paper, plastics, 
glass, metal etc. 

 
Non recyclables for Co-processing/WtE 

plants/plastic in roads: 

 The non-recyclable fraction can be sent to RDF 

units, co-processing and/or WtE plants. 

 Use of plastic in roads should also be explored. 
 

Sanitary waste processing: 

 Nearest common biomedical waste treatment 

facility 

 Deep burial 

 Approved incinerators 

 
TSDF / Sanitary Landfill :  

Domestic hazardous waste such as paints and 
chemicals must be disposed at TSDF or sanitary 

landfills. 

                                            
1 * These facilities are typically set up by the ULB, by private parties and/or on PPP model. The private parties involved in processing should have proven expertise. 
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D. GOVERNANCE OF SOLID WASTE MANAGEMENT SYSTEMS: 

 

1. The Deputy Commissioner will ensure that every urban local within the district has a duly approved solid 

waste management plan in consonance with this Karnataka State Urban SWM Strategy, Karnataka State 

Urban SWM Policy and as per the timeline proposed in annexures, and take steps to implement them. The 

SWM plan would include strategies for collection and processing of different waste streams, budgets 

detailing capital and operational costs of supporting human resources, maintaining transport infrastructure, 

financial viability of such waste management systems, plan for bulk waste generators, details of monitoring 

systems among others as set out in Annexure A. The emphasis would be on handling and processing waste 

in accordance with guidelines prescribed as a part of this strategy and as per guidelines annexed. 

 

2. In the case of City Corporations and City Municipal Corporations, micro-plans for solid waste management 

at the Ward level will be prepared which will be a part of the broad SWM plan for the ULB. All such plans 

will be on permanent public display and will be accessible in every office of Urban Local Bodies, particularly 

at the level of Wards, for public review and education. 

 

3. All District/Metropolitan Planning Committees shall in consultation with designate planning and governance 

authorities such as Municipalities, Town and Country Planning agencies, Development Authorities, 

Industrial Town Committees, Tourism Authorities, Temple Town Committees, etc., will take necessary steps 

to prepare comprehensive solid waste management plans at the district level that will include specifically the 

areas of convergence (including with rural areas), common regional facilities (including availability of land 

and management of the facilities), dovetailing of various funds available at the district level among others. It 

shall be ensured that members of public are involved in the finalization of the District Solid Waste 

Management Plans. Budgets developed to implement such plans will be submitted to the State Finance 

Commission for approval within a year of this policy coming into effect.  

 

4. All bodies corporate, be they in the public or private sectors, in the nature of business establishments and 

manufacturing entities, FMCG companies, and any corporate organisation and entity that deals with 

consumer products, and where the consequence of the use of such products generates plastic waste, will be 

required to recover such plastic waste as per the Extended Producer Responsibilities mandated in the Plastic 

Waste Management Rules 2016 and such other norms as the State Government prescribes from time to time. 

These entities shall also be required to promote sustainable packaging that is environmentally safe and 

practices that have intent of reducing waste to the most minimum. 

 

5. All district environmental authorities and district offices of the Karnataka State Pollution Control Board will 

extend all necessary technical assistance to Urban Local Bodies Governments within their jurisdiction in a 

time-bound manner. 

 

6. In special circumstances, and in ecologically sensitive areas, more specific guidelines will be issued by the 

District administration and will be adhered to in coordination with Local Governments.  

 

E. ROLE AND MANAGEMENT OF LABOUR IN SOLID WASTE MANAGEMENT: 

 

1. Recognising the untiring services rendered by Pourakarmikas over decades in protecting the health of 

citizens, the Deputy Commissioner/Commissioner, BBMP in coordination with the District Labour 

Officer/any other competent authority will ensure all applicable norms relating to protection of labour 

rights, be they in the nature of wage rights, occupational health, welfare measures and such other rights of 

Pourakarmikas and other labourers, will be implemented by Urban Local Bodies, subject to following norms:  

(i) All workers involved in handling waste, be they in the direct employment of local governments, or 

contractually employed in any form, and also those who are in the unorganized sector, shall be 
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assisted in handling waste as per applicable public health, occupational health and labour norms. This 

is to ensure that under no circumstances are they allowed to handle waste in a manner that could be 

hazardous to their health, well-being and dignity. 

 

(ii) Considering that a majority of the workforce engaged in solid waste management primarily are from 

the historically, economically and socially oppressed scheduled castes and scheduled tribe 

communities, the Government resolves to secure economic and social upliftment of these workers. 

 

(iii) The services of cleaning, waste collection, transportation, sorting, disassembly, processing, recycling, 

which are obligatory functions of the local bodies, will be considered as environmental services to 

guarantee environmental and public health for all.  All involved in these tasks will be technically 

trained and their competencies updated periodically to elevate the status of such jobs to the 

professional standing that they deserve. 

 

(iv) It shall be ensured that all steps would be taken forthwith to ensure Prohibition of Employment as 

Manual Scavengers and their Rehabilitation Act, 2013 and that the law is strictly implemented in its 

letter and spirit. In this manner the State Government resolves to comprehensively attack and 

disallow the inhumane practice of manual scavenging.  

 

F. DECENTRALISED WASTE MANAGEMENT SYSTEMS 

 

Decentralised waste management systems involve the waste generator and/or communities managing their 

waste in their premises or locality/neighbourhood. These systems are sustainable primarily because of the 

following reasons: 

 

(i) Maximum recovery of resources is possible if the waste is processed onsite i.e. where waste is 

managed locally by those who generate it. This is mainly due to (a) reduction in the possibility of 

mixing of different waste streams; and (b) reduced volumes of waste which results in specialised 

segregation of dry waste and in turn, efficient recycling and processing. This in turn results in 

significant savings on costs spent on sorting mixed waste and recovery of maximum resources from 

waste.  

 

(ii) Decentralised processing systems rely on minimal transportation of solid waste; therefore, there is 

considerable reduction in costs due to transportation. Due to significant reduction in transportation 

of solid waste under decentralized waste systems, the financial costs as well as environmental impact 

(due to emissions and use of fossil fuels) are far more sustainable compared to those of centralized 

waste processing. 

 

(iii) Given the scale of the decentralized systems, the costs towards infrastructure are much lesser than 

those of centralized waste processing and disposal facilities. In addition, the environmental clearances 

and approvals for smaller processing units are lesser as compared to large processing units and 

therefore, the possibility of such units being delayed or stalled by lack of approvals and public outcry 

are reduced. 

 

(iv) There is increased public participation, transparency and accountability if waste generators are aware 

of how their waste is being processed and disposed. Therefore, these systems encourage public 

acceptance and participation in waste management systems, which have often met with protests and 

objections. 

 

Therefore, to the extent space is available within the ULBs, decentralised waste processing systems especially 

for biodegradable waste should be encouraged. This is partly being incorporated by making in-situ 
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processing of biodegradable waste mandatory for bulk waste generators, which is discussed later in this 

strategy. 

 

G. REVIEW 

 

The Karnataka State Urban SWM Strategy will have to be reviewed and amended at least every two years (or 

earlier, if there it is deemed necessary by the government), in order to accommodate the new innovations and 

research on processing of solid waste management and any other developments that are relevant in the waste 

sector. 
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ANNEXURE A: APPROPRIATE PLANNING, DEVELOPING INSTITUTIONAL MECHANISMS AND 

FINANCIAL GUIDELINES FOR SOLID WASTE MANAGEMENT 

 

Waste management requires proper planning, budgeting and implementation strategy to ensure that the services are 

provided efficiently and in an uninterrupted manner. The responsibility of preparation and implementation of solid 

waste management plan lies with the chief executive officer and/or head of the ULB, through the solid waste 

management (SWM) department/cell of the ULB, if any. This annexure provides strategic guidelines for an effective 

and efficient implementation by the administrative bodies of the State and the local bodies of solid waste 

management.  

 

1. Planning  

 

1.1. Every urban local body has to carry out comprehensive planning by assessing the present status through 

ground level surveys, conduct a gap analysis and requirements in the existing solid waste management system 

along with future projections and put in place detailed project reports (“DPR”) with targets which are 

realistic and achievable. There should also be a detailed review and analysis of national, state and municipal 

levels laws, rules, policies and programs related to SWM. The planning should involve stakeholder 

consultations and identification of the stakeholders’ roles and responsibilities. 

 

1.2. The plans and DPR so devised should be short term plans spanning 2-5 years and reviewed thereafter. Long 

term plans may extend to a 25 year period. Short term plan should cover institutional strengthening, 

community mobilisation, waste minimisation initiatives, waste collection and transportation, treatment and 

disposal, workers welfare and informal recycling sector integration along with financial outlay based on 

requirement of funds for the projects identified. 

 

1.3. The plans and reports must be in compliance with the SWM Rules 2016, and in alignment with the 

respective State Sanitation Strategy under the National Urban Sanitation Policy, and follows the principles of 

circular economy, and waste hierarchy from the most preferred action which is reduce,  reuse, recycle or 

compost, other forms of recovery before final disposal. 

 

1.4. The plans must encompass – institutional strengthening, human resource development, technical capacity 

building, financial viability and arrangements, community partnerships, legal framework and mechanisms for 

enforcement, information education and communication, public grievance or complaint redressal. The plans 

must also address integration of informal sector and the importance of protection of livelihoods. 

 

1.5. The SWM plans should specifically: 

(i) Incorporate strategies for waste minimisation and management  

(ii) Create better information systems , validated key base data like population, households, area maps for 

effective implementation  

(iii) Ensure estimation of waste generated and waste characterisation through quarterly surveys to assist in 

correct capacity design 

(iv) Ensure complete coverage of all waste generators including households, commercial establishments, 

places of worship, government institutions, defence areas, railways, airports, bus terminals, industrial 

townships, educational institutions, tourist areas among others. 

(v) Convergence with rural areas and Gram Panchayats as required 

(vi) Ensure that the legacy waste on land and in water bodies is addressed 

(vii) Address special wastes which include domestic hazardous waste and other special waste streams. 

(viii) Set year wise operational targets with a time bound plan of the waste management activities and 

indicate the means to achieve them. 
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(ix) Provide for contingency plans for appropriate collection, storage and processing of waste during or 

after force majeure events such as natural disasters, epidemics, pandemics or due to non-performance 

or closure of processing/treatment/disposal facilities for any reason. 

1.6. ULBs are required to prepare a DPR for solid waste management within their jurisdictions which can 

specifically include a financially viable model for implementation of SWM plan in a timely and efficient 

manner while ensuring environmental protection and public health. The major sections that should be 

covered in a DPR are: 

(i) Context setting, area demographics and waste data. The waste data should include quantification and 

characterisation/composition taking into account daily, seasonal and temporal fluctuations. The 

methodologies for baseline assessment for waste generation and characterisation should be well 

established and ULBs can refer to Municipal Solid Waste Management Manual, CPHEEO, Ministry 

of Housing and Urban Affairs for such methodologies. 

(ii) Objectives and scope of the project 

(iii) Approach, methodology and guiding principles 

(iv) Status of existing resources and gap-analysis with respect to requirement of land, manpower and 

equipment 

(v) Details of service provision including time-lines, areas covered, machinery and manpower 

requirement, etc., 

(vi) Inputs/ buy-in from local community 

(vii) Techno-economic and life cycle assessment of suitable alternative technologies 

(viii) Case study of other similar successful projects, if available 

(ix) Regulatory framework for implementation 

(x) Estimate of costs involved in service delivery and financing models 

(xi) Roles and responsibilities of stakeholders 

(xii) Operation and maintenance framework and costs 

(xiii) Sustainability of the SWM plan 

(xiv) Social and environmental impact assessment of the processing technologies 

(xv) Mode of service delivery - service to be provided by the ULB staff or staff contracted by the ULB or 

through private sector participation 

(xvi) Technology enabled real-time monitoring of the SWM service  

The State High Powered Committee/competent authority shall approve the DPR after it has been technically 

and economically appraised by authorised institutes/agencies/consultants with relevant expertise in solid 

waste management. 

 

1.7. The solid waste management plan and detailed project report should be submitted to DMA or agency 

authorised by the State Government within 6 months of notification of this strategy. Such plans and reports 

should be reviewed at least once in two years for assessing progressive improvements, long term assessment 

(bearing in mind increase in population and income) to quantify and characterise the type of waste generated 

to accurately evaluate the existing and required infrastructure and manpower as per normative standards 

issued by the state from time to time and other ground level parameters. 

 

2. Institutional Mechanism 

 

In order to enable the effective carrying of the plan and activities under DPR, roles and responsibilities of 

various authorities agencies at different levels of governance need to be identified. Set out below are the 

different authorities, agencies and officials at the state, district and levels which are responsible for SWM 

activities. 
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2.1. State level 

 

(i) State High Powered Committee (SHPC) headed by Chief Secretary constituted under SBM (Urban) 

guidelines or any other committee under subsequent regulations. 

(ii) State Level Advisory Body (SLAB) headed by Additional Chief Secretary under SWM Rules/City 

Compost Steering Committee/State Level Monitoring Committee under PWM Rules. 

(iii) Additional Chief Secretary, UDD  

(iv) Secretary, UDD 

(v) Directorate of Municipal Administration (SWM Cell) 

(vi) Head of town planning department 

(vii) Head of planning authority. 

 

The following shall be some of the responsibilities assigned at the state level which could also be delegated to 

the district level officers as feasible: 

 

(i) To empanel consultants for preparation of DPRs, authorise institutes for appraisal of DPRs approve 

DPR and financial model of SWM and sanction projects 

(ii) To review the matters related to implementation of SWM Rules, state policy and strategy on SWM 

and give advice to the state government 

(iii) To examine the technical feasibility of the DPR submitted by the ULBs 

(iv) To review action plans and to review progress of SWM projects 

 

2.2. District level: Similarly, at the district level, the following agencies and officials are responsible for 

implementation of SBM (Urban) Guidelines in the ULBs (except BBMP): 

(i) Deputy Commissioner  

(ii) Project Director (District Urban Development Cell) 

 

2.3. At the ULB level: The specific responsibilities of each of ULB officials are given below2: 

 

(i) Municipal Commissioner or executive of ULB and in the case of BBMP, BBMP, 

Commissioner/Special Commission (SWM): Responsible and accountable for overall preparation and 

implementation of SWM plan and other critical activities under the SWM Rules 2016 and this 

Karnataka State Urban SWM Strategy. 

(ii) Head of the SWM department/cell in the ULB: While the ULBs in Karnataka do not have a separate 

SWM department for overseeing and implementing SWM activities within the ULB, it is 

recommended that such a department/cell/wing should be created and manned by experienced and 

qualified personnel (that have experience in technical, logistical, operational and contract 

management). The SWM department/cell/wing will be responsible for establishing the baseline and 

analysing gaps in SWM service provision, coordinating various departments and stakeholders to be 

involved in development and implementation of SWM plan and DPR, monitor solid waste 

management service provision among others. 

(iii) Health officer (until such time a separate cell/department is set up for SWM activities): Responsible 

for field level monitoring of segregation, collection and processing of solid waste within the ULB. 

(iv) Environmental engineer 

(v) Health/sanitary inspectors 

(vi) Heads of water supply, public health or sanitation, and sewerage departments: Responsible for 

exploring potential cross-linkages and advise the SWM plan processes. 

(vii) Head of accounts department: Advice on potential revenues, costs, and implementing practices for 

                                            
2 SWM Manual, Part II, Section 1.4.4.1.1, page 50 
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appropriately recording SWM revenue and expenditure. 

 

2.4. In addition to the above, nodal officers/consultants shall be appointed at ULB, District and State Level as 

responsible officer for implementation of obligations under the Karnataka State Urban SWM Strategy. The 

District Level Technical Committee constituted under SBM (Urban) guidelines shall act as advisory teams to 

ensure proper discharge of solid waste management functions and services, to monitor the SWM activities 

and effective implementation of the Karnataka Urban SWM policy and this strategy. The ULBs can appoint 

“Green cops/Marshals” to regulate SWM activities/levying of spot fine/unauthorised waste dumping among 

others and these personnel shall  

2.5. There shall be involvement of the external stakeholders like community comprising households, recycling 

sector, municipal workers, non-government organisations, civic body organisations, waste management 

agencies, self-help groups, worker organisations and industry representatives etc in the solid waste 

management planning and implementation 

2.6. There shall be interdepartmental coordination to carry out convergence of urban-rural waste management, 

dove-tailing of various funds for waste management, social welfare and benefit schemes for the benefit of 

the sanitation workers and the waste pickers. 

2.7. On the basis of the principles set out in this Karnataka State Urban SWM Strategy, the human resource 

utilisation guidelines shall be issued by the State Urban Development Department (UDD). These guidelines 

will cater to different categories of urban local bodies indicating organisational structure, allocation of 

responsibility and accountability for effective implementation of the solid waste management plans and 

DPRs: 

(i) The guidelines shall identify the overall SWM organisational hierarchy of the various implementing 

bodies, nodal agencies/departments and officers at the district and ULB level 

(ii) The guidelines shall specify the structure of the SWM cell /Department to be set up in every ULB per 

size, designation and number with minimum number advised for every role and responsibility. The 

total sanctioned posts at the SWM cell/department shall be updated as per guidelines to be issued by 

UDD periodically 

(iii) The criteria for selection, qualification/entrance exams/number of health inspectors, environmental 

engineers, supervisors, pourakarmikas and other personnel for each role of SWM implementation 

shall be laid out. 

(iv) The guidelines shall also specify the tenure, transferability and timeline for filling of vacancies. 

However, it is critical that the team executing SWM projects at ULB and district levels remains 

engaged in the project for the long term and frequent transfers of such officials shall be avoided. The 

tenure of the personnel involved in SWM activities shall typically be for three to five years. This 

would ensure a dedicated staff and better accountability. 

2.8. The ULBs must ensure procurement of suitable equipment to facilitate source segregation, primary 

collection vehicles (auto tippers and equivalent ) with separate compartments /partitions to collect wet  and 

dry waste separately the equipment may be either procured through GeM portal for ease of buying, if the 

proposed equipment/vehicle not available with GeM, then ULB can procure it through tendering procedure.  

 

3. Planning manpower and vehicles for collection of solid waste 

 

3.1. Primary collection: The door to door primary collection of segregated solid waste will be carried out by the 

ULB from the doorsteps and / or entry gates of households (including multi storied buildings or 

apartments), shops, institutions, commercial establishments, offices, slums and informal settlements. In 

addition to door to door collection of solid waste, the ULB shall collect solid waste from public spaces such 

as parks, bus and railway stations, tourist spots, gardens and similar areas at specified times and days. .For a 

more accurate idea of manpower and vehicle requirement, the ULB should consider type and points of waste 

generators for door to door collection instead of just the number of waste generators or area of the ward. 

For example, a locality with many multi dwelling units would have lower number of ‘point of collection’ but 
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the time taken and the quantity of waste per point of collection would be higher, therefore, requiring longer 

handling time and additional space in the collection vehicles. 

 

3.2. Frequency of collection: The wet and sanitary waste should be collected every day, however, in case of 

ULBs with sparse population, hilly terrain, areas with adverse climatic conditions such as heavy rainfall, the 

frequency of door-to-door collection can be determined by the ULB, which ensures no dumping or burning 

of waste by the generators.  It will be the responsibility of the primary collection staff to monitor and report 

to the sanitary or health inspector the waste generators that are not segregating their waste at source. The 

primary collection staff should also systematically report on non-compliance by generators along with local 

dumping / burning of waste. 

 

3.3. Collection route: After deciding the ‘points of collection’, the collection frequency of each stream of waste 

and a detailed collection route needs to be finalised and made available in public. This waste collection route 

planning is critical to ensure an efficient door to-door collection and transportation system. In order to carry 

out door to door collection, area-wise specific time slots including relevant day of the week for different 

categories of solid waste should be notified by the ULB and published at prominently visible parts of that 

area, at ration shop and milk / water booths, post offices and ATMs, on the website of ULB and any other 

place as may be considered appropriate by the ULB. In addition, route maps for collection including stops, 

starting and ending times and other relevant details could be provided along with the time slots. 

 

3.4. Ward micro plan: In furtherance of decentralized waste management systems, micro plans for waste 

management should be prepared at the ward level for City Corporations. For this, the City Corporations 

should carry out a mapping of every ward and identify the total population of every ward including number 

and type of waste generators such as households, shops, markets, commercial establishments and offices, 

bulk waste generators etc. Thereafter, a ward wise map which set out of the blocks of waste generators for 

collection of waste should be created. This plan should identify the number of collection points, route, 

collection schedules along with equipment and manpower required to ensure reliable, efficient and 

segregated collection of waste. The City Corporations should geo-fence the block if possible and provide for 

mustering points for biometric attendance of pourakarmikas/SWM workers.  

 

3.5. Assessment of collection infrastructure: The ULB shall assess the number of vehicles, push carts and 

Pourakarmikas/ SWM workers that will be allotted to each ward for efficient collection of solid waste and to 

ensure that there is no inter-mixing of segregated solid waste. This may be re-evaluated from time to time by 

the ULB depending on the change in the number of waste generators, quantity and type of waste generated 

and other factors.  

 

3.6. Selection of vehicles and manpower: The selection of vehicles by the ULB for collection of waste should 

depend on terrain of the locality, width of streets, population density and quantities of generated waste to be 

collected. The ULB should deploy different suitable vehicles for collection of solid waste including auto- 

tippers, pushcarts or vehicles having separate compartments for carrying bio-degradable, non-biodegradable 

waste and domestic hazardous waste. The motorised collection vehicle shall be enabled with live and / or 

GPS tracking to ensure monitoring of collection and deposit of segregated solid waste at their assigned 

destinations. The normative standards has proposed one auto tipper for every 1000 households / 

commercial establishments and one driver and helper for each auto-tipper. In narrow streets that cannot be 

serviced by auto tipper or the vehicle, a smaller motorized vehicle or a tricycle having separate compartments 

for carrying bio-degradable, non-biodegradable waste and domestic hazardous waste shall be deployed. In 

smaller, narrow and congested streets / lanes where even such smaller motorised vehicle cannot operate, the 

ULB shall assign appropriate manually driven push carts for collection of solid waste. The pushcart must be 

made of light material and ergonomically designed with preferably large wheels for uneven roads. The 

normative standards have proposed one pushcart with 6 bins for every 200 households/commercial 

establishments and one pourakarmika for such pushcart. In the event the vehicles are not partitioned, 
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separate days shall be designated for collection of bio-degradable, non-biodegradable waste and domestic 

hazardous waste to ensure that there is no mixing of different categories of solid waste. This is essential to 

ensure that wastes are not mixed during transportation. The vehicles used for transportation of solid waste 

shall be covered in such a manner that the collected waste is not exposed to open environment, visible to the 

public and scattered on the road and / or pavements during transportation. Ideally, the design of the primary 

collection vehicles should be such that it has a tipping facility to avoid manual handling of waste and such 

waste should not touch the ground until the final processing/disposal sites. 

 

3.7. Secondary transportation: In the event the processing facility is more than 7 km from the primary 

collection areas, the waste should be transported to a larger secondary transfer vehicle such as compactors or 

tipper trucks and/or secondary storage/transfer facilities. There shall be no mixing of waste and manual 

waste handling during transfer and transportation to appropriate processing facilities. To avoid mixing of 

waste, the ULB could consider separate secondary vehicles for bio-degradable and non-biodegradable (and 

domestic hazardous waste, if necessary) wastes, as required. All transportation of waste shall be carried out in 

covered vehicles to prevent spillage of solid waste or leachate enroute to processing and disposal facility. 

 

4. Capacity building 

 

4.1. There are different levels of staff who are involved in solid waste management at the ULB level i.e. 

(i) pourakarmikas (including loaders, cleaners and helpers) and drivers, (ii) supervisors, sanitary inspectors, 

health inspectors and assistant engineers, (iii) executive engineers, health officers and other management 

personnel supervising the SWM plan, (iv) elected representatives of city/town, and (v) other stakeholders. 

They require specialised training that is different in scope, duration and specialisation. For example, 

pourakarmikas shall be trained about door-to-door collection, proper methods of waste management such as 

segregation and collection, use of tools and equipment, expectation of the public among others. While the 

drivers shall be trained about vehicle maintenance and preventive checks. The supervisory staff shall be given 

training regarding human resource development, rules and regulations relating to waste management, MIS 

systems and technologies involved in handling and management of waste. The senior level officials shall be 

kept updated on the latest developments and trends in the waste management sector, planning and processes 

around management of waste, rules and regulations around waste management. Therefore, ULBs must 

prepare a capacity building plan with specific training modules for each level and mandatory training of all 

personnel involved in solid waste management. This is to ensure maximum productivity, efficient use of 

resources and high motivation among the workforce. 

 

4.2. State Institute of Urban Development (SIUD) and/or Environmental Management and Policy Research 

Institute (EMPRI) shall be the nodal agencies to develop training modules/ content and provide training and 

capacity building to all SWM staff. SIUD and EMPRI can enlist the assistance of solid waste management 

practitioners, experts and other institutions working with municipal workers and informal recycling sector 

for developing the modules. The state can review the selection of the nodal agency as per its performance on 

an annual basis and make necessary changes as it deems appropriate. 

 

4.3. In addition the local body shall carry out the training or e-learning and training modules under various 

Government of India programmes including those prescribed by the MoHUA from time to time under the 

SBM (Urban), Green Skill Council and /or any other competent authority to be completed by all SWM 

personnel. 

 

4.4. The ULBs shall also consider measures such as deputation of personnel to larger ULBs to undergo field 

training and for gaining relevant experience.  

 

4.5. The capacity building exercises will also have to be undertaken for elected representatives, citizen volunteers, 

informal waste workers and other NGOs/CBOs working on waste management or community mobilisation. 
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4.6. The state government and ULBs should earmark sufficient amounts for training and capacity building of all 

levels of staff at regular intervals and capacity building. It should be reflected in state and ULB budgets. This 

would depend on the number of staff, length of training, external agencies involved in the training, location 

and frequency of the training among other factors. 

 

5. Financial Management  

 

5.1. Budgets for SWM services: ULBs face unanticipated problems during the implementation of solid waste 

management systems due to poor budget estimation at the time of planning i.e. the gap between the planned 

cost and the actual cost of implementation. Therefore, when planning for solid waste management system, 

critical emphasis should be given to full accounting of costs and ensuring that the system is economically 

strengthened and is self-sustainable after a specified period. In addition, when planning for solid waste 

management system, critical emphasis should be given to full accounting of costs and ensuring that the 

system is economically strengthened and is self-sustainable after a specified period. In this context, the ULBs 

need to prepare two kinds of budgets; (i) budget for capital expenditure and (ii) budget for annual 

operations. 

 

(i) Budgeting for Capital Expenditure: The typical components of capital expenditure budget are: 

(i) Land cost for setting up temporary storage, transfer stations, processing facilities (decentralised and 

centralised) and scientific landfill etc. 

(ii) Building and civil works 

(iii) Utilities such as water connection, power supply, effluent treatment plant, stack monitoring set up, 

rainwater harvesting, power back up among others 

(iv) Equipment and vehicles for material handling, primary and secondary transportation and processing 

(v) Equipment for street sweeping, drain cleaning and vegetation cleaning. 

(vi) Testing and monitoring equipment for environmental and other impact. This would be operational 

expenses if the ULB leases these equipments periodically. 

(vii) Information communication technology for capture and processing of data, communication and 

process monitoring. 

(viii) Providing viability gap funding for PPP projects  

 

(ii) Budgeting for Revenue/Operating Expenditure: The typical components of operating expenditure 

budget are: 

(a) Overall program management cost such as salaries of health officers, environmental engineers and 

other management level ULB officials in charge of SWM activities. 

(b) Fuel for the primary and secondary transportation vehicles 

(c) Utility cost such as power and water etc., for processing and other infrastructure 

(d) Vehicle and equipment maintenance  

(e) Financial cost such as depreciation, interest on debt, insurances, bank guarantees etc. 

(f) Recurring costs towards information technology and communication 

(g) Consumables such as personal protective gear, chemicals uniform and shoes etc. 

(h) Replacement of lost/ damaged bins and consumables 

(i) IEC activities 

(j) Direct and contracted/outsourced staff cost for: 

 for primary and secondary collection such as pourakarmikas (direct and contract), drivers, helpers, 

cleaners, loaders, supervisor, etc. 

 sweeping and drain cleaning 

 secondary sorting and handling of waste material 

 waste processing and disposal such as plant operators, workers, security guard etc. 
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(iii) While planning for sources of finance, ULBs should endeavour to plan in a way that funds are always 

available for (a) operation and maintenance costs of waste management systems and (b) meeting 

replacement cost of equipment, vehicles, machinery at the end of their lifetime. This is especially critical 

because collection and processing equipment is relatively short-lived and operating and maintenance costs 

are substantial. In addition, there should budgeting for working capital costs which typically are equal to at 

least two months of O&M costs and interest on receivables and revenue for two months. ULBs should also 

be cautious in preparing O&M estimates and care should be taken to ensure that SWM O&M cost should 

not be more than 1/3rd of the total ULB budget. 

(iv) The budget should also include monitoring activities such as inspection, surprise checks, collection of fines 

etc. 

 

5.2. Sources of Funding: 

 

(i) The main internal sources of revenue for the ULB from SWM operations are (a) SWM cess to be collected 

along with property tax and SWM service charges which could be collected separately or as part of the 

property tax and/or in any other method deemed fit by ULB. For example, BBMP has entered agreement 

with BESCOM for collection of monthly SWM service charges along with electricity charges. (b) revenue 

from sale of recyclables and by-products from SWM processing such as compost, biogas, RDF etc (if the 

facility is directly operated by the ULB), and (c) fines and penalties. In addition, the ULB shall ensure 

collection of SWM service charges from governmental premises, public gatherings, tourist places, industrial 

townships, areas under the control of Indian Railways, airports, airbases, ports and harbours, defence 

establishments, special economic zones etc within the jurisdiction of the ULB. 

 

(ii) The main external sources of revenue for the ULB are (a) grants from Central and State government such 

Central and State Finance Commission grants, Swachh Bharat Mission grants, AMRUTH, Smart City funds; 

(b) loans facilitated from financial institutions and banks; (c) state facilitated funding and assistance 

multilateral donors like Asian Development Bank, German Development Bank (KfW), the World Bank in 

accordance with applicable guidelines; (d) Corporate Social Responsibility(CSR) funds; and (d) public-private 

partnerships. The availability of grants should be utilised annually to ensure the necessary asset creation as 

per the Short term plans.  

 

Financial sustainability is crucial for solid waste management systems to be run efficiently as lack of funds has been 

cited as one of the biggest issues resulting in mismanagement of solid waste. In this context, ULBs should reduce 

dependence on external sources of funding and focus on making the SWM financially viable through internal 

sources of revenue and efficient operations. The ULBs should also ensure that there is no deviation of SWM funds 

for other activities to the extent possible. 

 

5.3. Service models for SWM delivery 

 

(i) Service models for mechanised or manual street sweeping, collection and transportation, processing and 

disposal of solid waste shall be planned for carefully taking into account all relevant aspects. 

 

(ii) ULBs should identify the services that can be effectively provided with existing staff, equipment and 

technical knowledge. Thereafter, the ULB should prepare a list of services that need to be outsourced with a 

justification note mentioning the potential cost - benefits analysis and risks involved. ULBs must entrust the 

projects only to contractors with sufficient technical and financial capabilities and relevant experience. 

Private service providers have to be held accountable for maintaining required standards of services as well 

as its effectiveness and efficiency. The state recognises that the introduction of private players in a 

competitive and transparent manner in waste processing and disposal sector will provide access to latest 

technology, skilled manpower and economic efficiency in waste processing and disposal sector. 
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(iii) Services of the Pourakarmikas shall be utilised either through direct recruitment or only under the Direct pay 

system with the ULB being the principal employer. Payments shall be made directly to the bank account of 

each of the Pourakarmikas engaged through RTGS or similar system. 

 

(iv) The contracting of SWM services should be carefully considered taking into account all relevant aspects. It 

must be ensured that any involvement of private parties for SWM activities must be in accordance with the 

provisions of Karnataka Transparency in Public Procurement Act, 1999 (“KTPP Act”). 

 

(v) Create model agreements of each solid waste management service or activity such that the terms and 

conditions of the agreements are clear and free from ambiguity and protect the interest of the ULB / 

Government and ensure effective implementation of solid waste management. The terms and conditions of 

the agreements entered into with service providers should ensure in addition to the standard clauses for the 

scope of work entered into , inclusion of clauses for  

(i) Ensuring door to door collection and transportation of a minimum of 3 segregated waste streams of 

wet, dry and domestic hazardous waste (including sanitary waste). 

(ii) To ensure that the wet and sanitary waste is collected every day, and the dry waste is collected at least 

twice a week.  

(iii) Commitment clause for reducing the amount of mixed waste over a stated time period across the 

agreement entered into , to reach a goal of 100 percent source segregation   

(iv)  “Tipping fee” means a fee or support price determined by the ULBs or any state agency authorised 

by the State government to be paid to the concessionaire or operator of waste processing facility or 

for disposal of residual solid waste at the landfill. This shall be determined in an appropriate manner 

that ensures no mixing, dumping or burning of waste.  

(v) Grievance redressal mechanism against the service provider in case of non-performance, violations 

or any other reason. 

(vi) Force majeure clause where the removal of waste after a natural disaster is a pre requisite in the 

interest of protecting public health from epidemics and pandemics. Relevant clauses for proper 

restoration of services by the service provider should be included in the agreement. 

(vii) Arbitration as per the GO dated 10.01.2014 which directs that all arbitration proceedings in relation 

to SWM services should be referred to the Karnataka Arbitration Centre instead of the ULB in 

charge officer/the District Commissioner. 

(viii) The sale of recyclables or compost should not be used as a source of funds for the ULBs. It should 

in fact be made available to the facility operator service provider to be set off against the operations 

and maintenance costs  incurred and to improve the viability of the facility, 

(ix) Contracting models should be performance based and the payment to the private partner should be 

based on measured outputs reflecting the service quality levels as defined in the contract. A set of key 

performance indicators shall be defined in the agreement for monitoring the performance of the 

service providers and the payment to the service provider shall be based on the service level 

performance achieved by the service provider. These performance indicators should include 

attendance of workers, usage of PPE, service coverage, waste segregation, compliance with labour 

regulations and EHS standards, grievance redressal and service results. 

 

6. Changes in the legal framework of Karnataka 

 

6.1. Another critical step towards implementation of provisions relating to solid waste management within the 

state of Karnataka is changes in the existing legal framework to incorporate the provisions of the SWM 

Rules 2016 and the relevant bye-laws to ensure that there is no contradiction between different legal 

regulations. The city corporations are governed by Karnataka Municipal Corporations Act, 1976 (“KMCA”) 

while the other categories of ULBs are governed by Karnataka Municipalities Act, 1964 (“KMA”). The 

KMCA includes specific provisions with respect to solid waste management pursuant to orders of the High 
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Court of Karnataka; however, such provisions are not included in the KMA. The provisions in the KMA are 

only limited to sweeping and cleanliness of the area.   

(i) Therefore, as a first step, the Government of Karnataka should include specific enabling provisions 

with respect to solid waste management such as source segregation, provision of SWM cess/service 

charges, penalties etc. in the KMA. In addition, the SWM service charges and penalties should be 

specifically made recoverable under Chapter VII of KMA. The other existing laws and regulations 

applicable to ULBs that need to be amended for the implementation of the SWM Rules 2016 are set 

out below: 

(ii) Cap on the SWM Cess of Rs. 1000 per month under KMCA should be removed to provide for 

higher SWM service charges from different categories of waste generators for solid waste 

management services provided by the ULB. 

(iii) The schedule XIII of the KMCA containing the penalties for non-compliance of provisions relating 

to solid waste management should be in line with the amounts which will be included in the bye-laws. 

 

(iv) The relevant department of the state government and/or the ULB should also modify the building 

bye-laws or any other town planning regulations to accommodate mandatory onsite processing of 

biodegradable waste and other provisions relating to waste management.  
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ANNEXURE B: WET WASTE (BIODEGRADABLE WASTE) MANAGEMENT STRATEGY  

 

1. Introduction 

 

1.1 The strategy acknowledges the need for sustainable management of biodegradable waste herein after referred 

to as wet waste, in line with the principles of circular economy which moves away from a single stream 

collection of mixed waste to landfill. 

 

1.2 The strategy recognises the importance of segregated wet waste (biodegradable waste) processing, as the only 

sustainable way forward and the need to put in place a decentralised system of managing waste at the 

local level in line with the Solid Waste Management Rules 2016 that emphasises on the adoption of 

decentralised waste management systems.  

 

1.3 The strategy recognises that composting is an important component of integrated waste management, as it 

provides a range of economic and environmental benefits including improved soil health, creation of  green 

jobs and preventing greenhouse emissions. 

 

1.4 The strategy recognises that for effective functioning of segregated wet waste to compost or to extract 

energy (biogas) effectively, it is important to create a framework which not only develops the ecosystem and 

strengthens the supply chain collection of segregated wet waste but also addresses the convenience to users 

and incentivizes them along with the necessary regulatory system for the same. 

 

2. Objectives 

 

The main objective of the policy is that wet waste (biodegradable waste) is not landfilled, and decentralised 

recovery in the form of local composting/biogas is promoted, ensuring that toxic free compost is 

manufactured only from segregated wet waste and the same is used extensively in farming and horticulture, 

leading to improved soil health. 

 

3. Guiding Principles  

 

3.1. To create a priority position on composting from segregated Municipal Solid Wet Waste which 

recognizes that the optimal of handling waste is by committing that “our waste is our responsibility”. Wet 

waste should contain only source segregated waste streams of biodegradable waste comprising of vegetable 

and fruit peels, cooked food and other biodegradable items or garden and horticulture green and brown 

waste, from all generators. 

 

3.2. To promote home composting and community solutions: The ULBs will endeavour to promote 

management of wet waste at the source of generation, either through home composting , vermi-composting, 

bio gas generation or  at the community level. 

 

3.3. To promote decentralised wet waste processes over centralised where ever possible: The ULBs shall 

opt for decentralised processing of wet waste wherever possible before selecting centralised large scale 

options. Decentralised composting as several benefits – including reduction in collection and transportation 

costs, reduction in smell/bad odour at the premises/storage points and roads and streets, elimination of 

uncontrolled leachate, shorter transport chain leading to better quality of city compost. 

 

3.4. To consider bio methanation process as a preferred recovery method, in large scale processing: The 

technological progress and the financial feasibility of bio methanation methods has proven its superiority in 

large scale handling of wet waste , making it the preferred method for large scale wet waste processing .   
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3.5. To ensure only clean and toxic free compost is manufactured: The ULBs will strive to ensure that 

compost so produced is from clean segregated wet waste only, via separate collection systems. Mixed waste 

composting generated from mechanically segregated mixed waste tends to contain greater amount of heavy 

metals which leaches in the soil, given the presence of other materials generated at the household level like e-

waste, plastics, paints, inks, cosmetic and cleaning products, along with solutions used for pest control and 

pesticides for household gardens, small amounts of medicines and sanitary wastes. The long term 

accumulation of heavy metals in the soil environment is a concern because of their potential consequences to 

the human and animal health because of its presence in the food chain, toxicity to plants and soil microbial 

processes. The SWM Rules 2016 prescribes the need to ensure safe application of compost with 

specifications organic compost and manure. 

 

3.6. To phase out the use of chemical fertilisers in one year and use city compost in all parks, gardens 

maintained by the ULB and wherever possible in other places under its jurisdiction. 

 

3.7. The State and/or ULB will permit suitable financial incentives through waivers rebates, subsidies, to 

encourage and promote the production of organic compost from wet waste processing and utilise schemes 

that provide financial assistance for producing organic compost. 

 

3.8. To facilitate farmer linkages and encourage small social enterprises leading to innovations: The 

constant innovation resulting in solutions and by products has increasingly made the circular economy 

models of various kinds of biodegradable waste more and more mainstream. Such circular practices should 

be followed keeping in mind that it leads to creation of jobs, protection of livelihoods and new sustainable 

materials and products. 

 

3.9. To encourage and facilitate urban agriculture within the municipality including balcony gardening, large 

courtyards, vertical gardens, rooftops and street and community gardens and terrace gardens and develop 

appropriate guidelines for community and street gardens 

 

4. Strategies for wet waste management 

 

4.1. Through waste reduction 

 

The ULBs will endeavour to promote waste minimisation by necessary management of wet waste at source 

or point of generation that results in volume reduction and decreases the rate of per capita waste generated. 

This approach to waste reduction at the generator level could be through composting, home bio gas at the 

individual household level, insitu at the bulk generator level or market level and leaf shredding at the 

community, park and street level among others. 

 

(i) Home composting and/or bio-gas: With more and more convenient home composting becoming 

available in the market it, ULBs should pursue the options of waste reduction through promoting, 

supporting and also incentivising (if possible) home composting. Alternatively, home biogas should be 

promoted by the ULB as an alternative to use of LPG while ensuring wet waste management at source. 

Households should be made to understand that they are responsible for the waste that they generate and the 

option of handing over the source segregated wet waste to the ULB collection system is second to the 

preferred option of home composting or biogas. All households on land above 30 by 40 square feet  should 

be advised to carry out home composting or biogas. 

 

(ii) In situ processing by bulk waste generators: All bulk generators including government institutions, 

military bases, airports, railway stations, residential apartments, educational institutions and commercial 

establishments generating100 kgs or more of solid waste every day and/or occupying more than 5000 square 

meters should mandatorily set up in situ facilities for wet waste management if there is space available within 
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their premises. This could be either composting or pre digesters or end to end biomethanation unit or any 

method as approved by KSPCB. 

 

(iii) Leaf shredding:  This is an extremely effective way to reduce the volume of dry leaf litter, garden or 

horticulture waste such as grass cutting, prunings, fallen branches etc. Leaf shredding facilities could be 

installed in parks, educational and other campuses, residential layouts, resorts and other premises where there 

is space available and there is a large amount of horticulture waste that is being generated. 

 

4.2. Strategies for wet waste management through Resource recovery 

 

Wet waste is a valuable resource which needs to be redirected in the form of composting, and recovering 

resources from waste such as leaf mulch and compost that acts as soil nutrient, reducing toxicity of chemical 

fertilisers and improves food quality; energy recovery or feedstock as in the case of biogas. 

 

(i) Leaf Mulch: The voluminous amount of leaf waste that is generated in the seasonal leaf fall can be 

converted into leaf mulch through a process of layering and adding water. The time taken for this process 

can be shortened by shredding, adding inoculums and natural nitrogenous material, thereby also improving 

the quality of the mulch. This can be used as a soil additive and helps to retain soil quality and improves 

water retention. The conversion of leaf to leaf mulch is the most sustainable option instead of leaf burning or 

sending it mixed with street sweeping inerts to the landfill. 

 

(ii) Compost: Creating compost out of wet waste especially vegetables, fruits, leftover food is the most natural 

way of resource recovery. Compost processes can be aerobic, anaerobic or vermi compost and can be carried 

out through various methods such as in vessel, windrow, tank or other methods. Compost can be used in 

landscaping or by farmers in agriculture. 

 

(iii) Bio methanation with pre digester method: Large bio methanation units can be effectively supported 

through the use of decentralised methods of installing pre-digesters. Pre-digester is effectively an ultra-

compact liquid anaerobic composter that is economically viable and space efficient. 

 

(iv) Energy recovery: Energy recovery in form of heat, gas or electricity using different types of bio 

methanation technologies is an efficient way to scale treatment of biodegradable waste. There are 

continuously improving technologies and ULBs should choose technologies that are best suited for their 

needs. Energy recovery using briquettes made from different varieties of bio degradable waste is also a 

suitable form of recovery. 

 

4.3. Strategies for wet waste management through circular economy 

 

For a transition to circular economy it is important for the ULBs to ensure wet waste management after 

waste reduction and resource recovery is not diverted but reutilized, thus deriving value from the output of 

the resources recovered. This will not only improve soil health, ensure safe food, but also promote 

entrepreneurship, generate jobs and ease pressure on the environment. New innovations in this space should 

be promoted, incubated and incentivised.  These strategies include: 

 

(i) Community Gardens:  Promote urban agriculture, terrace and rooftop gardens, community gardens, 

vegetable cultivation in unused spaces within the ULBs. 

 

(ii) Farmer Connect Programs: Promote the use of urban compost from decentralised units with rural farmers 

located on the outskirts of the city through farmer connect programs. The ULB should formulate 

customised plan on buying and selling price of compost, modalities of farmers on transportation and labour, 

and soil testing and a selling back of produce. 
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(iii) Use in Horticulture: The ULBs shall ensure that chemical fertilisers are completely phased in all parks, 

gardens maintained by the ULB and wherever possible in other places under its jurisdiction. 

 

(iv) Bottling of CNG: The ULBs shall promote the bottling of compressed natural gas( CNG) for transport and 

stationary applications while the slurry can be sent to farmers for the use in their fields. 

 

(v) Floral waste recycling to various products: Promoting and encouraging floral waste recycling into various 

products like dyes for food, textile and candle industries, organic colours for Holi, cooking essence, 

fragrances including agarbhattis among others. 

 

(vi) Animal feed: ULBs may also consider using biodegradable waste as animal feed especially from the markets. 

Selected items can be stored and collected separately to be directly taken to cow sheds, farms etc. or owners 

can come and collect this waste from dedicated points in the markets and other identified places. 

 

4.4. Strategies for promoting wet waste management through financial instruments, compost take back 

and other mechanisms 

 

(i) The home composting, home biogas and in situ composting should be incentivised by the ULBs through 

different instruments such as reduced SWM service charges /cess, development in the local area etc. 

 

(ii) Exemption of certain taxes including GST on biogas and similar products and services could incentivise 

holistic wet waste management and therefore, it can be examined by the state government at the appropriate 

time. 

 

(iii) In order to reduce the stress on the ULB infrastructure relating to collection and processing of solid waste 

and as a means to involve the informal sector and private sector, ULBs should consider requiring the bulk 

waste generator to process their biodegradable waste onsite and/or engage with an authorised private agency 

(similar to an empanelled vendor within BBMP jurisdiction) to collect and process their wastes. upon paying 

SWM service charge In many ULBs, especially smaller ones, there are currently no authorised private 

agencies that can process the waste generated by bulk waste generators in accordance with the provisions of 

SWM Rules 2016 and other applicable regulations. Therefore, it is necessary for the state to provide some 

time for development of responsible agencies and processing destinations that will be able to provide such 

services to bulk waste generators. In this context, it is recommended that the ULBs for a period of two years 

from the effective date of the Karnataka State Urban SWM Strategy, continue to implement door to door 

collection and processing for all and/or certain categories of segregated solid waste from bulk waste 

generators to the extent they are not processing their own waste. During this time, the ULBs should establish 

a system of authorised agencies that will be permitted to collect, transport and process the solid waste 

generated by bulk waste generators. The ULB should provide such authorisation only after a due diligence 

has been carried out on all applicants including their financial health, track record in the waste management 

sector, operations and end destinations for all streams of waste. Also district administration can think of 

empanelment of bulk waste management opertaors provided with the advantage of scale of operation. 

Further, given that the aim is to reduce the stress on the ULB infrastructure, these agencies shall not be 

permitted to use any wet waste processing facility, resource or asset (such as manpower or vehicles) of the 

ULB for its operations. The ULB should prescribe significant penalties such as fines, blacklisting, 

cancellation of authorisation etc. for any violation of SWM Rules 2016, or ULB bye-laws on SWM by such 

authorised agencies. 

 

(iv) In order to increase the confidence of the farmers on the product quality and enabling better market 

acceptance, an appropriate Standard / Eco mark shall be developed by the State for all City compost, 
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including those from Bulk Generators. These standards will in line with the standards set out in the SWM 

Rules 2016 and relevant Fertilizer Control Order (FCO) standards. 

 

(v) The Department of Agriculture should take field demonstration activities to the extent possible using city 

compost including that from Bulk Generators, to make it popular among the farmers. 

 

(vi) The expenditure towards market development assistance for scaling up production and consumption of city 

compost should be met out from relevant state budget provisions. 

 

(vii) The process of subsidies for renewal energy through a single window arrangement should be set up to make 

efforts to converge solar, bio gas and bio fuels subsidies that support wet waste management. 

 

4.5. Strategies for promoting wet waste management through community engagement, public 

awareness, capacity building and investment in R & D 

 

Bringing about changes in social behaviour is a necessary part of improving waste management practices. 

The ULBs should look at using the participation of all stakeholders to create the strategic community 

engagement. 

(i) Invest in a learning center - SwachaGraha Kalika Kendra: In order to create a practical interface and live 

demonstrations of various types of composting and bio gas methods and other waste management practices, 

every ULB should allocate space and resources (including existing parks) to set up as many waste 

management experience and learning centres (and in any case, a minimum of one in each zone) as is required 

for the knowledge of the general public. This can be set up on the lines of the SwachaGraha Kalika Kendra 

in Bengaluru which has shown that live demonstrations are popular and necessary tool of learning. These 

centres will demonstrate not just wet waste management practices but also other sustainable alternatives to 

single use items, menstrual hygiene practices and closing the loop by using the compost generated in the 

gardens for growing chemical free vegetables. 

 

(ii) Organise Compost Santhes: Every effort must be made by the ULB to showcase sustainable options that 

are available at decentralised level in order to keep the general public informed on best practices for waste 

management. For example, activities such compost santhe have been effective in promoting best practices 

and community engagement at the ward level for management of wet waste. Such activities should be held at 

regular intervals. The ULB should seek the participation and cooperation of NGOs, SWM experts and 

practitioners and RWAs and extend support through financial and institutional resources. 

 

(iii) Investment in R & D in wet waste management: The state government and ULBs will encourage 

education, research and development work on wet waste management through incubation and accelerators 

programs, government grants, institutional support and financial incentives from time to time. 

 

5. Requirements for wet waste management by each Generator 

 

In cases where wet waste cannot be processed onsite, different types of waste generators will need to take the 

following steps to ensure efficient collection process, maximum recovery of resources from waste and mixed 

waste is avoided at all costs and there is diversion of waste from the landfill.  

 

5.1. Household Generators: Every household should keep the wet waste free from any non-biodegradable 

material or domestic hazardous waste and hand over the segregated wet waste in a covered bin without a 

plastic liner. The generators should hand over the waste as per the collection schedule to the ULBs and/or 

entities authorised by the ULBs. 
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5.2. Bulk Generators: A very high quantum of wet waste is generated by the commercial establishments like 

shops, supermarkets, malls, hotels, restaurants, eateries, street vendors and markets. All such generators 

should ensure that a minimum of two bins for collecting wet and dry waste is placed in the front of their 

establishments for disposal of the wet and dry waste by the customers. A similar arrangement should be 

made at the back end of every commercial establishment to store the segregated wet and dry waste that is 

disposed off. Bulk generators should carry out in situ wet waste processing to the extent space is available in 

the premises. In the event such space is not available, bulk generators can engage authorised agents for 

collection, transportation and processing of such wastes on mutually agreed terms. In smaller ULBs such as 

Town Panchayats and Town Municipal Corporations where there is no system of authorised private 

agencies, bulk generators shall handover wet waste in a segregated manner to the ULB collection vehicle as a 

part of the door to door collection system on payment of applicable SWM service charges as may be notified 

by the ULB from time to time. A higher frequency of collection should be provided for either by the ULB or 

by the empanelled service provider responsible for the commercial establishments to ensure the bins are 

cleared and no accumulation and spill over takes place. There shall mandatory onsite processing of bio-

degradable waste through composting, biomethanation and/or any other technology approved by 

KSPCB/CPCB or any other appropriate government authority for new buildings, structures, gated 

communities, corporate houses, institutions and/ or constructions which contain 200 or more units or 

propose to have an area of 5000 sqm or more. Special Economic Zone, Industrial Estate, Industrial Park to 

earmark at least five percent of the total area of the plot or minimum five plots or sheds for recovery and 

recycling facility. 

 

5.3. Public markets: The ULBs should either through itself or authorised private party, set up composting, 

biomethanation or any other suitable facility for processing bio-degradable waste in fruit and vegetable 

markets organised/set up by market associations (excluding Agricultural Produce Market Committee) 

generating 100 kgs or more of solid waste per day. If adequate space is not available, the ULB can collect the 

solid waste upon payment of SWM service charges. The markets managed and/or set up by the Agricultural 

Produce Market Committee should (i) mandatorily ensure that their bio-degradable waste is processed 

through composting, biomethanation or any other methods approved by the KSPCB/CPCB within their 

respective premises. 

 

5.4. Festival and Event Waste Management: Festival waste created on special occasions such as Ganesh 

Chathurthi, Dussera, Ramzan, Diwali, New Years lead to generation of a large amount of waste. In order to 

ensure that the celebrations and events are carried out in a sustainable manner, all generators should follow 

the guidelines issued by the ULBs for minimizing the amount of wet waste, adherence to Karnataka Plastic 

Ban and keeping the waste streams segregated. In case of festival celebrations and events where there are no 

specific organisers, the vendors, shops and generators shall ensure segregation of waste and the ULB shall 

ensure additional special frequency for collection of the waste. In cases where there are specified event 

organisers, such organisers shall take appropriate permissions from the ULBs, deposit a cleanliness deposit as 

may be determined by the ULB and ensure that the waste generated at the event is cleared up within 24 

hours of the event. The organisers shall be responsible for maintenance of general cleanliness, no mixing, 

dumping or burning of waste. 

 

6. Setting up Wet waste Management facilities and their operations 

 

6.1. Over view 

In order to achieve the main objective of this strategy that wet waste is not landfilled and maximum recovery 

at the decentralised level is made possible, this section details the hierarchy to be adopted to manage wet 

waste, overall operations and destinations for wet waste processing and related acion plan. It is the obligation 

of the ULB to set up the various facilities, which act as processing destinations for the wet waste that are 

either wholly or partially owned by the ULB, operated or managed by different categories of persons, 

community, informal waste sector or organisations/entities. (private and/or community based). 
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6.2. Hierarchy to be adopted to manage wet waste 

 

(i) At source management refers to wet waste management taken up in the home or in situ, which includes 

any type of composting or bio-methanation which results in the end product at source or pre-processes like 

shredding and stabilising of wet waste through the use of inoculums, preparing it for the final stage of 

composting or bio-methanation which is done elsewhere. 

 

(ii) Community level management refers to processing and preprocessing which is taken up at the lane or 

street level which caters to a cluster or block of households. 

 

(iii) Ward level management refers to wet waste processing or preprocessing which is set up to cater to wet 

waste received from anywhere in the ward. 

 

(iv) Common facility management refers to wet waste processing of composting or bio methanation which is 

set up to cater to wet waste received from designated areas across the ULB. 

 Until 100% source segregation is achieved by the ULBs, ULBs shall stabilise the mixed waste 

biodegradable before disposing it scientifically. This can be done by unloading such wastes in windrows 

and sprayed with cow dung or bio-culture and turned once every week for 4 weeks. This would ensure 

that (a) there is no smell from the mixed waste; (b) significant reduction in volume; and (c) inorganic 

component can be used as RDF while the rest of the waste can be used for landfilling/ landfill covering 

activities (if they do not comply with relevant FCO standards for compost). 

 Rejects/inerts (wrong material that the wet waste facility cannot process), non-biodegradable scraps, post 

composting residues etc. will be despatched to the relevant processing unit (such as RDF unit) and if it 

cannot be recovered, to the landfill facility of the ULB. 

 

6.3. Strategies for overall operations - Wet Waste Management Destinations 

 

(i) Institutional support: The first step for effective operations is identification of suitable land for setting up 

facilities with all the due diligence followed. The second is to creating technical advisory panels for evaluating 

solutions and securing intra department participation and support from various governmental departments 

such as Department of Agriculture, Department of Forests, Department of  Horticulture, Karnataka State 

Pollution Control Board (KSPCB), National Urban Livelihood Mission (NULM), National Safai 

Karamcharis Finance & Development Corporation (NSKFDC), Karnataka Compost Development 

Corporation, Muzrai Board as it is critical to create synergistic and conducive ecosystems, for the efficient 

functioning of the destinations. 

 

(ii) Viable operations:  It is in the interest of the ULB to ensure that the destinations are made sustainable and 

viable. This is possible through selection of suitable technology and design, regular inflow of segregated wet 

waste, good infrastructure, investment in capital expenditure, collection of SWM service charges and 

wherever necessary based on the management model, provide viable gap funding, timely and regular 

payments to operators, undertake repairs, coordination between departments and community awareness.  A 

viable operation is automatically a savings to the ULB in the long term due to mitigation of environment 

damage costs and public health concerns, cost of land wastes due to landfilling among others. A well 

designed facility is also necessary to create an aesthetic appeal and visibility to the general public and get their 

cooperation and support for the facility operations. 

 

(iii) Operate within capacity: Most often it is seen that the capacity of the destination provided is either under- 

utilised and left idle or is burdened beyond actual capacity by forcing it to receive more wet waste for 

processing. Especially with wet waste management the latter is problematic and will lead to serious issues of 
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smell and compromise the quality of the process. It is therefore important to ensure that the waste received 

is well within the capacity of the destination. 

 

(iv) Human Resources: All operators and personnel must be trained in operations and management, 

understanding contaminants, the process of composting/biomethnation and other technologies relating to 

wet waste processing, identifying materials, odour management, emergency and first aid procedures and use 

of personal protective equipment. Training must be carried out at frequent intervals and personal protective 

equipment must be provided and mandated for use at all times the staff are handling waste. The destinations 

must provide dignity of work and hygienic work conditions to pourakarmikas, informal waste pickers, or 

other sanitary workers by ensuring basic facilities such as electricity, drinking water and areas for washing and 

rest. 

 

(v) Approvals and compliance: All processing facilities handling more than 5MT of waste per day should get 

necessary clearances under environmental clearances from KSPCB and Environmental Impact Assessment 

(EIA) authorities. All facilities shall comply with the standards, specifications and guidelines notified by 

KSPCB, CPCB, ULB and/or relevant authority or prescribed by any law for the time being in force. 

 

(vi) Integration of the Informal Sector: Integrating waste-pickers at the compost or other processing plants, 

after due training can improve the quality of their working conditions and their earnings.  

 

(vii) Community participation and outreach to be encouraged to the maximum possible extent through 

information about wet waste processing, awareness programs with the support /assistance of the local 

community and agencies, visits to the units among others. 

 

(viii) Transparency and Accountability: (a)The processing destinations must maintain a public record  

 of wet waste quantity that is received  

 of where the waste is being despatched and end destination/process 

(b) The destinations must be evaluated against the Service Level Benchmarks i.e. how many households is it 

servicing, what percentage of waste is being received segregated at source, how much is recovered and how 

much is sent for disposal. 

 

(ix) Performance and Penalty: The processing destinations will be monitored and evaluated as per the 

parameters set out in the section relating to “monitoring and evaluation in this strategy”. The destinations 

must be open to independent verification and evaluated on its competency in operations. 

 

6.4. Setting up Destinations for wet waste management 

 

Destination 

Name 

Location Set up by Service To Operated by 

At Source management 

Home  Households Households  Self  Self  

In Situ Residential , 

Institutional, 

Commercial Bulk 

generators 

Bulk 

Generators  

Self Inhouse/ private service 

providers/empanelled agencies, 

wastepickers and other informal waste 

workers, NGOs, CBOs, SHGs  
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Market Public markets, 

APMC yards, 

wholesale markets 

etc.  

Municipality, 

Market 

Associations 

such as APMC 

Vendors, Shop 

units operating 

in the market  

Municipal appointed operators / Market 

Association appointed agencies. APMC 

by itself,  wastepickers and other 

informal waste workers, NGOs, CBOs, 

SHGs 

Temples and 

other religious 

places where 

wet waste is 

generated 

Temples/ such 

other religious 

places 

Muzrai Board, 

Temple Trusts 

and other 

governing 

bodies of the 

religious places 

Self  Inhouse/ private service 

providers/empanelled agencies 

appointed by Muzrai board, waste 

pickers and other informal waste 

workers, NGOs, CBOs, SHGs 

Community Level Management 

Leaf Bins Street  Municipality /  

Private  

Households in 

the street, 

street 

sweeping Leaf 

litter 

Pourakarmikas / Households/Ward 

Committee 

Lane 

Composting  

Street level / 

Block level 

Municipality  /  

RWA 

Households  Pourakarmikas/ Households / 

RWA/Ward Committee 

Ward Level management 

Park 

Composting 

Neighbourhood 

Parks 

Municipality Parks Municipal appointed staff / private 

service providers/empanelled agencies 

Micro 

composting 

centres 

At single or 

various locations 

in the Ward 

Municipality Households /  

Commercial 

generators  

Municipal appointed staff / private 

service providers/empanelled agencies, 

NGOs, CBOs, SHGs working on waste 

management 

Ward Bio 

methanation 

units  

At single or 

various locations 

in the Ward 

Municipality 

 

Households /  

Commercial 

generators  

Municipal appointed staff / private 

service providers/empanelled agencies 

including  wastepickers and other 

informal waste workers, NGOs, CBOs, 

SHGs 

 ULB Centralised Processing Facilities 

Leaf Cutter 

Shredders and 

Coconut 

briquetting 

Ward level/ Zonal 

/ District level 

Municipality Street 

Sweeping/ 

Bulk 

Generator 

garden waste 

Municipality appointed staff / private 

service providers/empanelled agencies 

including wastepickers and other 

informal waste workers, NGOs, CBOs, 

SHGs 

SWM 

Composting / 

Bio 

Methanation 

Zonal / District 

level/ City level 

Municipality Municipal 

collection 

Municipality appointed staff / private 

service providers/empanelled agencies 

including  wastepickers and other 

informal waste workers, NGOs, CBOs, 
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Plants  SHGs 

 

6.3 Action Plan with Target timelines for setting up wet waste management operations by ULB 

In the interest of streamlining wet waste management activities all ULBs should   

  

Sl 

No.  

Action Plan / Action Item  Timeline 

for TMC 

and TP 

Timeline 

for CMC 

Timeline 

for CC 

1. Notification for source segregation by households, commercial 

establishments and all other waste generators  

3 months  2 months 1 months 

2.  Notification for in situ management by Bulk generators 3 months  2 months 1 months  

3. Notification for introduction of standard / Eco mark on city 

compost including that from Bulk Generators 

1 year  1 year 1 year 

4. Promotion activities through Compost Santhe 1 year  1 year 1 year 

5. Setting up of Compost Learning Centres  1 year  1 year 1 year 

6. Notification on requirements for festival and other event waste 

management 

3 months  2 months 1 months  

7.  Setting up of community level wet management  2 years 2 years  1 years 

8. Setting up of ward Level management  - - 1 year  

9.  Setting up of ULB Centralised Facilities  1 year 1 year 1 year  

10. Notification for mandatory onsite processing of bio-degradable 

waste through composting, biomethanation and/or any other 

technology approved by KSPCB/CPCB or any other appropriate 

government authority for new buildings, structures, gated 

communities, corporate houses, institutions and/ or constructions 

which contain 200 or more units or propose to have an area of 

5000 sqm or more. 

3 months  2 months 1 months 

* State to develop templates for all notifications and circulate it among all ULBs for adoption (excluding BBMP). 
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ANNEXURE C: DRY WASTE MANAGEMENT STRATEGY 

 

1. Introduction 

 

1.1 The strategy acknowledges the need to adopt the principles of circular economy – which moves away from 

“use and throw”, linear system to a closed loop which builds on the idea of continually reusing and recycling 

materials and by incorporating the framework of waste hierarchy that of reduce, reuse and recycle. 

 

1.2 The strategy recognises the need to enforce the Karnataka State Plastic Ban and implement extended 

producer responsibilities under Plastic Waste Management Rules, 2016 and other application regulations to 

divert plastic waste from landfills and open areas. The state of Karnataka recognises that the funds and 

obligations for brandowners/producers under the extended producer responsibility framework play a critical 

role in plastic waste management especially low value plastic waste. 

 

1.3 The strategy acknowledges the contribution of the informal waste workers across the informal waste value 

chain from wastepickers, waste sorters, itinerant buyers, scrap dealers/traders, aggregators and re-processors 

in retrieving valuable material away from landfills and their value addition in the process, through secondary 

sorting and handling. The strategy also recognises the need to include and integrate the informal recycling 

sector in the formal waste management systems adopted by the ULB. 

 

2. Objectives 

 

The overall objective of the policy is to treat dry waste as a potential resource, through a rigorous application 

of waste hierarchy, by practicing waste minimisation, maximising recycling and resource recovery, increase 

and build demand for recycled products, integration of the informal waste sector and implementing extended 

producers responsibility for management of plastic waste. 

 

3. Guiding Principles 

 

4.1. To avoid waste/prevention of waste:  The ULBs shall endeavour to prioritise waste reduction and 

minimisation, through ban on single use disposable materials in line with Karnataka State Plastic Ban, 

encourage efficient re-use of materials through repair, re-manufacture and refurbishment. Sustained efforts 

should be made to encourage design of sustainable products/packaging to promote easy recyclability and 

phase out materials which are difficult or impossible to recover/recycle. 

 

4.2. To increase and improve resource recovery:  The objective of dry waste management should be to 

maximise the collection of all dry waste from the source of generation thereby ensuring minimum 

contamination of the dry waste material and its diversion from the landfill. The objective should also be to 

enable maximum recovery through sorting and grading of recyclable material which can be sent for recycling 

processes. 

4.3. To manage using the principle of proximity: The ULBs shall implement decentralised dry waste 

management systems for dry waste and mandate in-situ collection space for bulk generators thereby creating 

savings through reduced collection and transportation. 

 

4.4. To include and improve the livelihoods: Recognising the importance of the role of waste pickers and 

other informal waste workers the ULBs should provide the support, as necessary, for collection, aggregation, 

sorting and trading, in terms of space, providing skill up gradation, access to finance and infrastructure and 

social welfare benefits.  
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4.5. To extend the precautionary principle on energy recovery Energy recovery may be considered only 

when no more material resource recovery is possible. Such technologies should be used with caution mindful 

of its impact on the environment and public health and in line with the requirements of applicable law. 

 

4.6. Implement extended producer responsibility for plastic waste In Karnataka, EPR obligations under 

PWM Rules will need to be implemented harmoniously along with the Karnataka Plastic Ban. In light of the 

above ban on plastic, EPR obligations will be most relevant to the manufacturers, brand owners and 

producers manufacturing goods which are sealed in plastic packaging prior to use at 

manufacturing/processing units and dairy products, which are currently exempted from the ban. 

 

4. Strategies for Dry Waste Management   

 

In line with the guiding principles and objectives, the following strategy will be adopted: 

 

4.1. Implementation of Karnataka State Plastic Ban: 

 

(i) All ULBs shall enforce and implement the Karnataka State Plastic Ban. In addition, the State of Karnataka 

through Department of Ecology and Forests shall issue an additional notification for penalties for violation 

of the provisions of the Karnataka State Plastic Ban such as manufacturing, supplying, storing, transporting, 

sale or distribution of banned items of plastics. 

 

(ii) All ULBs will undertake regular and effective monitoring through interdepartmental coordination and joint 

inspection drives. In addition the ULBs should undertake awareness drives on ban of single use-plastics and 

promotion of alternatives for packaging and health impacts of plastics. 

 

4.2. Efficient material recovery of Dry Waste through enforcement of segregation of waste at source 

 

(i) In order to ensure collection of segregated dry waste from the households it is necessary for the ULB to 

carry out the door to door collection from all waste generators. 

 

(ii) Every ULBs should ensure that all dry waste is collected separately in a suitable frequency, on specified days 

of the week. This separate collection should be emphasised in order to gain support from households on 

segregation at source. 

 

(iii) The ULB should specify at least one day in a month for collection of bulky waste such as mattresses, 

furniture and other large items (furniture but excluding construction debris items like ceramic ware like 

sanitary fittings, bath tubs, wash basins and commodes) which cannot be accommodated during door to 

door collection. Such minimal construction debris shall be handled and disposed in accordance with 

applicable regulations. Any waste generator can also directly deposit their bulky waste at the relevant 

materials recovery facility, dry waste collection centre and/or other appropriate secondary storage facility 

designated or notified by the ULB.  

 

(iv) Where such door to door collection is not possible because of the spread either in the outskirts, outlying or 

hilly areas, the ULB should plan to set up local collection points/kiosks where the households, small 

commercial establishments and other similar waste generators can come and drop off the wet and dry waste 

and such waste can then be collected by the closest dry waste collection centres. Such wet waste can be 

treated in a decentralised manner and the dry waste can then be collected by the closest dry waste collection 

centres. 
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(v) The ULBs shall endeavor to enable dry waste collection by the authorised entities of wastepickers such as 

self help groups, cooperatives, community based organizations and/or social enterprises who may also be 

operating the dry waste collection centres. 

 

4.3. Efficient material recovery of all Dry Waste for collection, with Extended Producer Responsibility 

support of buy back of plastic waste (including non-recyclable fractions) 

 

(i) Invest in collection/aggregation Centers: Brand owners, producers and manufacturers should be 

required to be involved in plastic waste management as per the provisions of PWM Rules 2016 and 

applicable directions from the CPCB, KSPCB and other competent authorities. 

 

(ii) Buy back of the plastic waste: The brandowners/producers will facilitate buy-back of plastic waste 

especially non-recyclable fractions.  

 

(iii) EPR compliance and funds: KSPCB shall  ensure compliance of EPR obligations under PWM Rules by 

producers and brand owners 

4.4. Use of Energy recovery methods for disposal of non recyclable dry waste 

 

(i) The integrated waste management hierarchy indicates that recovery of energy from waste is preferable only 

after considering the potential for recovery of material. Co processing of non-recyclable waste by cement 

companies is one of the most preferred options, given the strict regulatory emission norms that are required 

to be complied with and as there are enough cement companies that already exist. Therefore, in several 

ULBs there is no requirement to set up special infrastructure.  In accordance with the of Guidelines on 

Usage of Refuse Derived Fuel in Various Industries issued by Ministry of Housing and Urban Affairs, the 

state of Karnataka will promote co-processing of suitable non-recyclable non-biodegradable 

waste/RDF/SCF in cement factories which are within 100 kms or such distance prescribed by competent 

authority at the relevant point of time. Towards implementation of these guidelines, the Deputy 

Commissioner of each district will take steps towards identifying appropriate cement plants, negotiating the 

acceptable standards for SCF/RDF and related pricing and executing long term contract with the identified 

cement plants to lift the SCF/RDF with negotiated terms including the price of the RDF/SCF and 

transportation costs. 

 

(ii) Energy recovery through use of boilers in thermal plants may also be considered where proximity of cement 

companies is not available.  

 

(iii) The setting up of a waste to energy unit using various technologies of either incineration, gasification for 

generation of power shall be explored in adherence to prescribed standards by CPCB, KSPCB and any other 

applicable authority. 

 

(iv) Use of segregated combustible faction in any other boiler or furnace type other than cement units or thermal 

power units should be subject to strict regulatory norms on emissions as is defined from time to time. In the 

event co-processing in cement kilns is not a viable option for ULBs, the ULBs could consider waste to 

energy options such as thermal processing technologies which have been approved by KSPCB/CPCB as per 

the guidance set out the Karnataka State Urban SWM Policy and this strategy. Before finalising and adopting 

any thermal or other new waste processing technology, the relevant governmental agency such as the DMA, 

KSPCB and/or UDD shall ensure that feasibility studies and/or pilot projects are carried out to consider 

factors such as waste quantities and characteristics, environmental concerns, financial, technology and 

manpower requirements among others. 
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(v) It is important to emphasise that only the non-recyclable, non bio-degradable combustible fraction of the dry 

waste should be considered for energy recovery.  The use of recyclable dry faction for energy recovery shall 

be avoided as this is goes against the principles of circular economy for which this strategy stands  

 

4.5. Use of no value – non recyclable dry waste in alternative product uses 

 

(i) One of the ways that ULBs can consider using plastic waste especially non-recyclable plastic is to use them in 

making bituminous roads as per the Indian Roads Congress Guidelines IRC:SP:98=2013 Guidelines for the 

use of Waste Plastic in hot bituminous Mixes ( Dry Process). According to Indian Road Congress (IRC), 

addition of waste plastics in bituminous construction in small doses (about 5-10%), helps in substantially 

improving the Marshall stability, strength, fatigue life and other desirable properties of bituminous mix, 

leading to improved longevity and pavement performance. 

 

(ii) ULBs shall compare the options of processing of plastic waste in road construction and waste to energy 

options like co-processing in cement plants, thermal processing for non-recyclable plastic bearing in mind 

factors such as proximity to cement factory, infrastructure costs, manpower, technology, availability of 

infrastructure for shredding/baling, economic viability among others. Depending on the aforesaid factors 

and availability of sufficient quality and quantity of plastic waste, the state of Karnataka recommends the 

usage of plastic waste in following minimum percentage of total asphalt roads within ULB limits: (a) 10% of 

the total length of roads in CMC; and (b) in CC, 15% of the total length of roads as per the standard 

schedule of rates issued by the Public Works Department.  

 

(iii) While currently the IRC guidelines specify low-density polyethylene (LDPE), high-density polyethylene 

(HDPE), polyurethane (PU) and polyethylene terephthalate (PET) as the only type of plastics that can be 

included in the bituminous mix, KSPCB along with IRC, other relevant governmental authorities, 

educational institutions and R&D organisations should carry out research on the viability of use of 

multilayered packing and other types of non-recyclable plastic as the  input for road construction. If found 

technically viable and environmentally friendly, use of such plastic types should be encouraged and standards 

should be revised to include these plastic waste categories in bituminous mix as well. 

 

(iv) The ULBs may also encourage the creation of plastic bricks or any new innovation which may be used to lay 

roads, create embankments or in home construction in accordance to prescribed standards. 

 

4.6. Promote demand for recycled material and encourage limited packaging 

 

(i) The state government will endeavour to promote the demand for recycled materials and products containing 

recycled content by setting down time bound targets for increasing the component of recycled content in 

packaging. 

 

(ii) Eco-labelling of product packaging promoting conscious consumption and leading to waste reduction should 

also be actively promoted. 

 

4.7. Creation of Alternative technologies 

 

(i) The KSPCB, Department of Science and Technology and the Department of Commerce and Industries shall 

set up technical advisory and mentoring boards which incubate alternative technologies , evaluate them and 

put out advisory and information manuals for use by the local bodies especially in the area of energy recovery 

, plastic to fuel , plastic to roads, plastic to bricks among others. The technologies promoted should at no 

point in time undermine the material recovery of recyclable material and create adverse impact on the 

environment. 
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(ii) KSPCB along with other relevant governmental departments under the provision 4 (b) of the KTPP Act 

may recommend to ULBS for setting pilot plants within their jusridictions where experimental technologies 

such as pyrolysis or gasification can be tested and monitored for a longer span of time to assess their impact 

on the health and environment, cost efficiency and conformity with the existing standards. While evaluating 

these technologies, the energy equation must be assessed carefully, i.e. the energy used in processing and pre-

processing activities (such as washing, shredding, de moisturising etc.) per ton of feed and the output per ton 

of feed. 

 

4.8. Knowledge Sharing, Public Information and Education to promote waste minimisation, reuse and 

recycling 

 

(i) The ULB should create ongoing, large scale awareness campaigns and educational programmes which 

highlight the harmful effects of certain materials and promote reuse and recycling. The ULBs should also 

promote alternative to plastics in order to bring about a real shift in the use of single use plastics 

 

(ii) The campaigns should also create sensitivity towards the waste pickers who carry out the manual handling 

and sorting of dry waste that is collected from households.  This should be done seeking the participation of 

citizen groups, civil society organisations, non-government organisations and waste picker organisations. 

 

(iii) All points of citizen interface like the dry waste collection centres or the collection points should have well 

displayed uniform signage and attractive uniform structures which will drive better cooperation and 

participation from the general public. 

 

5. Requirement for Dry Waste Management by each Generator 

 

In order to achieve maximum segregation at source and efficient collection process of dry waste from every 

generator, so that the wet waste can be processed suitably, dry waste can be sent for recycling and the non-

recyclable factions can be sent for energy recovery, and mixed waste is avoided at all costs, the following 

requirements must be adhered to: 

 

5.1. Household generators: Every household should store the segregated dry waste, free of organic 

contaminants, in a reusable bag or bin and hand over the same at the frequency determined by the ULB. The 

generators should also provide access to hand over such segregated dry waste as per the collection schedule 

to the ULBs and/or entities authorised by the ULBs including authorised entities of wastepickers. 

 

5.2. Bulk Generators: A very high quantum of wet waste is generated by the commercial establishments like 

shops, supermarkets, malls, hotels, restaurants, eateries, street vendors and markets. All such generators 

should ensure that a minimum of two bins for collecting wet and dry waste is placed in the front of their 

establishments for disposal of the wet and dry waste by the customers. A similar arrangement should be 

made at the back end of every commercial establishment to store the segregated wet and dry waste that is 

disposed off. Bulk generators should engage authorised agents for collection, transportation and processing 

of dry wastes on mutually agreed terms. In smaller ULBs such as Town Panchayats and Town Municipal 

Corporations where there is no system of authorised private agencies, bulk generators shall handover dry 

waste in a segregated manner to the ULB collection vehicle as a part of the door to door collection system 

on payment of applicable SWM service charges as may be notified by the ULB from time to time. A higher 

frequency of collection should be provided for either by the ULB or by the empanelled service provider 

responsible for the commercial establishments to ensure the bins are cleared and no accumulation and spill 

over takes place. 

 

5.3. Festival and Event Dry Waste Management:  The responsibilities shall be the same as set out in above 

under the same heading in point 5.4 of Annexure B. 
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6. Setting up and operationalising Dry waste management facilities  

 

6.1. Overview  

In order to achieve the main objective of this policy, that dry waste is not landfilled and maximum resources 

are recovered from it, this section details the hierarchy to be adopted to manage dry waste, planning for 

material inflow and outflow, strategy for overall operations, destinations – both formal and informal and the 

action plan. It is the obligation of the ULB to set up the various facilities and provide supportive 

environment including infrastructure and access to end destinations for dry waste management. 

 

6.2. Strategies for Overall Operations- Dry waste Management Destinations 

In addition to the strategies set out in Annexure B, the ULBs shall carry out the following: 

 

(i) Institutional support: The first step for effective operations within the formal system is identification of 

suitable land for setting up facilities with all due diligence followed. Within the informal waste system 

recognising places of operations and creating supportive environment for effective functioning is required 

for integration and formalisation of the informal sector. The second step is to create an enabling 

environment like securing intra department participation and support from different governmental 

departments such as Karnataka State Pollution Control Board ( KSPCB),  National Urban Livelihood 

Mission ( NULM),National Rural Livelihood Mission ( NRLM), National Safai Karamacharis Finance & 

Development Corporation ( NSKFDC), along with the Commercial Tax Department, Excise Department, 

Industry Associations, other NGOs etc as it is critical to creating synergistic and conducive ecosystems for 

the efficient functioning of the destinations. 

 

(ii) Minimum number of DWCC/MRFs: Segregation, sorting and recovery of recyclables from various 

components of waste could be carried out at materials recovery facilities (MRF), dry waste collection centres, 

transfer stations or at the waste processing plants. Depending on the category of ULBs, the following 

minimum number of DWCCs and/or MRFs shall be provided: 

(a) One for each town panchayat; 

(b) Two for each town municipal council, 

(c) At least three for each city municipal council having a population of 1,50,000 persons and thereafter, 

there shall be one DWCC/MRF for every 50,000 persons and For each city corporation, there shall be 

one DWCC/MRF for every 50,000 persons. 

 

The capacity of DWCC ranges from 1 tonnes to 5 MT per day while the typical capacity of a MRF shall be 

above 5 MT per day.  

 

The DWCC/MRF should also have adequate space and facilities for (a) accepting non-biodegradable waste 

from collection vehicles, waste-collectors and/or other authorised agents; (b) sorting, baling and temporary 

storage of non-biodegradable waste (c) appropriate and separate receptacles for temporary storage of 

different categories of non-biodegradable waste including combustible waste, multi-layered packaging, inert 

waste and non-recyclable waste, non-reusable waste. The size of the DWCC should be at least 1500 sqft of 

space for 1 TPD of non-biodegradable, non-hazardous waste. In larger MRF where waste flow is more than 

5 TPD, conveyor belts should be installed to improve sorting efficiencies and hygiene standards. 

 

(iii) Destinations for low value dry waste: While several categories of non-biodegradable waste such as PET 

bottles, papers, glass bottles, electric wires are sold existing chain of scrap dealers, large percentage of 

recyclables non-biodegradable waste of low value such as paper cups, tissues, colour paper, multi-layer 

cartons, coloured glass, thermocol, low micron plastic bags etc. are often not handled by local scrap dealers. 

For such materials, the ULB will need to ensure that the primary collectors do not dump or burn these low 

value recyclables and there are there are adequate mechanisms to process these items as well. 
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(iv) Compliance requirements: Processing including recycling units for different categories of dry waste that 

can be recycled should be set up by private players and/or ULBs. They should comply with the requirements 

set out in the SWM Rules 2016, Plastic Waste Management Rules 2016, Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981. Further, the recycling of 

plastic waste should conform to the Indian Standard: IS 14534:1998 titled as Guidelines for Recycling of 

Plastics. 

 

(v) Regional facilities: Resource, technology, and capital-intensive waste management processing facilities such 

as recycling plants, RDF units, waste to energy plants and sanitary landfills are best planned as centralised 

regional/shared systems, which can benefit from economies of scale. ULBs are encouraged to form clusters 

with the help of Urban Development Department based on the land availability, distance of proposed site 

from ULBs, quantum of waste generated, road network, site suitability, financial feasibility and sustainability 

and social acceptance. This will help in reducing the financial and technical burden on individual ULBs and 

result in more efficient use of land and other resources such as infrastructure costs, manpower, fuel and 

distribution of operation and maintenance costs between ULBs. These facilities can also be monitored 

closely for operations, efficiency, environmental impact and other performance related parameters. 

 

(vi) Waste to energy units: In the above context, stand-alone waste to energy units should be set up in ULB 

which are able to supply at least 500 MT of waste per day. For smaller ULBs with lesser waste generation, it 

is recommended that cluster-based approach is followed where a group of ULBs facilitated by state 

government, may set up a waste to energy unit that collectively supplies at least 500 MT of waste per day, to 

the plant. In a cluster-based approach, one ULB takes the initiative for setting up the plant in consortium 

with other ULBs by pooling up their financial resources. Alternatively, ULBs in partnership with a private 

party can also set up the waste to energy units under PPP model. Revenue for operation and maintenance 

may be generated through tipping fee for processing of segregated combustion fuel, sale of electricity etc.. 

Alternatively, the ULB can also consider adopting an output model i.e. buying energy/electricity/ fuel at a 

higher rate rather than providing a tipping fee or upfront capital expenditure for waste to energy facilities. 

This would ensure that government funds don’t get locked if the units do not function. 

 

(vii) Involvement of the informal sector: It is important for the ULB to arrive at a convergence with the 

informal sector and recognise and create supportive infrastructure at all levels, integrating with the formal 

systems, in a complimentary mode. 

 

(viii) Extended Producer Responsibility (EPR) participation can be encouraged or enforced for support in 

setting up the capital intensive technologies and process to help process plastic waste especially non 

recyclables, multi-layer laminates. This would greatly assist the financial viability of dry waste management by 

the ULB. 

 

6.3. Destinations for Dry Waste Management 

 

Destination 

Name 

Location Set up by Service To Operated by 

Secondary Collection, Sorting & Storage 

Dry Waste 

Collection Centres 

( DWCC)/Sorting 

sheds 

 

 

Ward 

Level/Cluster 

level 

ULB/ private service 

providers/empanelled 

agencies 

Households, Small 

shops 

ULB/ private service 

providers/empanelled 

agencies including scrap 

dealers and other informal 

waste workers, NGOs, 

CBOs, SHGs 
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Material Recovery 

Facility (MRF) 

Anywhere  Municipality / private 

service 

providers/empanelled 

agencies 

Households, 

commercial 

establishments, Bulk 

Generators 

ULB/ private service 

providers/empanelled 

agencies including scrap 

dealers and other informal 

waste workers, NGOs, 

CBOs, SHGs 

Processing Centres 

Recycling Units Within 

Industrial 

and other 

feasible areas 

ULB/ private 

companies/service 

providers 

DWCCs, Informal 

Sector and empanelled 

agencies 

ULB/Private Service 

Provider 

SCF/RDF Units Within 

Industrial 

and other 

feasible areas 

ULB / Private 

Service Providers/ 

Private Companies 

DWCCs, Informal 

Sector and empanelled 

agencies, Wet 

Processing Plants 

ULB/Private Service 

Provider 

Disposal Units 

Bitumen Mix plants Anywhere ULB / 

Private 

Service 

Providers/ 

Private 

Companies 

ULB Road Construction Agencies 

Co processing Cement 

Plants 

Anywhere 

within 400 

Kms of the 

City Limits  

Private 

Companies 

RDF 

Units/MRFs/DWCCs 

Private Companies 

Waste to energy facilities Anywhere 

within 400 kms 

of the City 

Limits  

Thermal 

Power 

Companies 

and private 

companies 

RDF 

Units/MRFs/DWCCs 

Private Companies 

 

6.4. Action Plan with Target timelines for setting up dry waste management operations by ULB 

 

The ULBs, Directorate of Municipal Administration, KSPCB, Town Planning Department and other 

relevant governmental agencies should co-operate and create the necessary infrastructure to implement the 

provisions of SWM Rules and the principles set out in this Karnataka State SWM Strategy as per the 

following timeframe: 

 

Sl 

No.  

Action Plan / Action Item  Timeline for 

TMC and TP 

Timeline for 

CMC 

Timeline 

for CC 

1.  Enforcing Karnataka State Plastic Ban 6 months 6 months 6 months 

2. Identification and procurement of suitable sites for 

setting up DWCCs or  materials recovery facilities 

6 months 6 months 6 months 

3. Setting up of DWCCs and materials recovery facilities 1 year 1 year  1 year  

4. Setting up plastic recycling facilities and facilities for 

recycling of other categories of non-biodegradable 

waste, as necessary. 

3 years 3 years 2 years 

5. Setting up RDF facilities and other approved waste to - - 2 years 
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energy facilities 

6. Linkages with cement factories for co-processing of 

non-recyclable waste 

6 months 6 months 6 months 
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ANNEXURE D: DOMESTIC HAZARDOUS WASTE, SANITARY WASTE MANAGEMENT AND 

SPECIAL WASTES STRATEGY 

 
1. Introduction 

 

1.1. The strategy recognises that disposing sanitary waste, domestic hazardous waste and special streams of 

wastes such as slaughterhouse waste from meat shops and other generators is a significant problem and 

needs to be tackled in a safe and efficient manner, in line with the Environment Protection Act, 1986, the 

Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 

1981 and other applicable regulations. 

 

1.2. The Karnataka State policy recognises the importance of separate collection of sanitary waste, in line with the 

Karnataka High Court Directions WP 24739/2012, which directs ULBs to adopt the 2Bin1Bag method for 

segregation of waste.  

 

1.3. The strategy recognises the need to safeguard the working conditions of pourakarmikas, wastepickers and 

other sanitary workers and the system of collecting sanitary waste, domestic hazardous waste and 

slaughterhouse waste must not result in any occupational hazard for such staff. 

 

1.4. The strategy recognises the importance of centralised processing of sanitary waste, domestic hazardous waste 

and slaughterhouse waste due to the hazardous nature of the waste and the specialised technologies that are 

required for safe disposal of the wastes. 

 

1.5. The strategy recognises that there is need to promote sustainable menstruation and sustainable diapering in 

the state to reduce the burden of sanitary waste on the municipal waste system. 

 

2. Guiding Principles 

 

2.1. To carry out collection and processing of only domestic sanitary waste: The ULBs will ensure separate 

collection of domestic sanitary waste only, on a day-to-day basis which includes used diapers, sanitary 

pads/towels, napkins, tampons, condoms and incontinence sheets, which are wrapped in newspapers or non 

–chlorinated bags provided by brand owners. Such waste will be channelised to domestic hazardous waste 

centers and from there to centralised biomedical facilities within the ULB or using a cluster mode to the 

common bio-medical waste treatment facility. 

 

2.2. To ensure there is no contact in handling during collection: The ULBs will make appropriate 

announcements on the need to wrap domestic sanitary waste in newspapers and will ensure that municipal or 

any other workers handling the waste are provided with appropriate personal protective equipment. 

 

2.3. To carry out centralized processing: In line with the emission standards, prescribed by the SWM Rules 

2016 and Bio-medical Waste Management Rules 2016, the ULBs will opt for centralised facilities or through 

a cluster based approach to a common biomedical facility for disposal of sanitary waste. In addition, ULBs 

will evaluate a combination of alternative processes of deep burial and auto claving along with centralised 

incinerations. The domestic hazardous waste (excluding sanitary waste) shall be processed through TSDF 

(Treatment Storage Disposal Facility), incineration and/or any other suitable method determined by KSPCB. 

If it is not processed through these methods, it shall be transported to sanitary landfills for scientific disposal. 

 

2.4. Management of slaughterhouse/meat waste: The ULBs shall manage slaughter house waste from meat 

shops and other generators in compliance with applicable regulations such as guidelines issued by the 

Karnataka State Pollution Control Board (KSPCB), Water (Prevention and Control of Pollution) Act, 1974, 

Prevention of Cruelty to Animals (Slaughter house) Rules 2001 and similar guidelines on this subject. 
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3. Strategies for Management of Sanitary Waste,  Domestic Hazardous Waste and special waste streams 

 

3.1. Public Education, Information and Communication and Capacity Building 

 

(i) To promote awareness on the harmful effects of irresponsible disposal of domestic hazardous waste 

(including sanitary waste) such as throwing them in vacant sites, open spaces and drains and the strategy 

adopted by the ULB for separate collection, including the right way of wrapping sanitary waste. 

 

(ii) To promote menstrual hygiene management cross all stakeholders, in particular the applicable disposal 

strategies and the need to switch to sustainable alternatives. To promote sustainable menstruation like 

reusable cloth pads, menstrual cups and sustainable diapering as ULB level. 

 

(iii) Every occupier of any premises who generates poultry, fish and slaughter waste as a result of any commercial 

activity, should be made aware of the safe practices for management of slaughterhouse waste. 

 

3.2. Separate Collection and Domestic Hazardous Waste Collection Centers 

 

(i) The ULBs shall incorporate in the bylaw the process of separate collection of domestic hazardous waste, 

slaughterhouse waste and sanitary waste, wrapped in newspaper or non –chlorinated bags provided by brand 

owners for collection. The ULBs should collect sanitary waste daily and other domestic hazardous waste 

(except sanitary waste) on a monthly basis. 

 

(ii) The ULBs shall make arrangements with local hospitals for aggregation and channelization of sanitary waste 

to biomedical facilities on a periodic basis. 

 

(iii) The ULBs will keep a record of sanitary waste and domestic hazardous waste collected at the ward level. 

 

(iv) As a first step, ULBs must register all meat and slaughterhouse vendors so that it can assess the number of 

collection vehicles required and frequency of collection. The generators of slaughterhouse waste shall store 

such waste separately in a closed and hygienic condition and such waste shall not be mixed with any other 

category of solid waste. The ULB should collect  slaughterhouse waste every day and the relevant occupier 

shall ensure that such waste is ready for collection on the designated times. The ULB should ensure that 

slaughterhouse waste is not mixed with any other stream of waste during collection and transportation and is 

transported directly to the relevant processing centres. 

 

3.3. Processing and Infrastructure 

 

(i) Sanitary waste shall be processed at the nearest common biomedical waste treatment facility in the ULB 

along with other bio-medical waste generated in larger ULBs. In the absence of biomedical processing 

facility, the ULBs will ensure that the collected sanitary waste is transported to common shared facility 

operated in a cluster mode between ULBs. 

 

(ii) At small towns, if sanitary pads and diapers are made of natural fibres not bleached and without plastic 

covering, deep burial method can followed as per applicable guidelines. Alternatively, sanitary waste can be 

disposed off in any other manner which is approved by CPCB and/or KSPCB. 

 

(iii)  The ULBs, such ULBs shall earmark a portion at DWCCs/MRFs for depositing domestic hazardous waste 

with adequate safeguards. 
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(iv) Waste generated from slaughterhouses, poultry and fish markets and animal carcass, shall be 

processed/disposed using appropriate processing technique such as rendering, biomethanation, controlled 

incineration or burial as stipulated scientific standards should be used by the ULBs. The ULBs can also 

explore such waste being inputs for pet food industry or any other processing industry as per applicable law 

and standards. 

 

3.4. Extended Producers Responsibility 

 

(i) The state of Karnataka will also consider involving manufacturers and/or brand owners of sanitary products 

such as diapers, sanitary napkins, tampons etc in the processing and disposal of sanitary waste generated by 

their products. 

 

3.5. Convergence with Karnataka State Pollution Control Board 

 

(i) Karnataka State Pollution Control Board shall review and assess the technologies used in mini and modular 

incinerators for disposal of sanitary napkins in accordance with the emission and other environmental 

standards prescribed under applicable law. 

 

(ii) KSPCB can facilitate identification of producers of sanitary products who can associate and assist the ULB 

to make necessary arrangement for collection and disposal of sanitary waste 

 

3.6. Action Plan with Target timelines for setting up sanitary waste management operations by ULB 

 

Sl.no Action Plan/Action Item Target Timeline 

1.  Notification on separate collection of sanitary waste and procedure 

for wrapping and collection and collection of domestic hazardous 

waste 

100% Within 3 months 

2.  Notification on separate collection of slaughterhouse waste 100% Within 3 months 

3.  Establish waste deposition centres or earmark a portion at DWCC 

for depositing domestic hazardous waste and give direction for 

waste generators to deposit domestic hazardous wastes at this 

centre for its safe disposal as prescribed by KSPCB /any competent 

authority. 

100% 1 year 

4.  Establish linkages with common biomedical treatment facilities for 

disposal of sanitary waste  

100% Within 6 months 

5.  Establish destinations for processing of slaughterhouse waste from 

meat shops and other generators 

100 3 years 
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ANNEXURE E: MONITORING AND EVALUATION OF SOLID WASTE MANAGEMENT SYSTEM 

 

1. Key aspects to be monitored: Specifically, the key aspects of solid waste management that need to be 

monitored by the ULB and why they need to be monitored are: 

 

Overview of monitoring of key aspects of solid waste management system 

S.no Head Description 

1.  Waste generation • Quantity, categories of waste generators and types of waste being 

generated (biodegradable, dry, domestic hazardous and other special 

categories) 

• Waste reduction 

• Where and how is it stored (primary storage)? 

• Level of segregation 

• Level of dumping/ black spot 

 

This would help the ULB monitor the segregation levels, waste 

characteristics and amount of waste generated as per different areas within 

the ULB jurisdiction. 

2.  Waste collection 

and transportation 

• How much waste of different categories is collected (primary and 

secondary collection)? 

• How is it collected (manpower and equipment/ allocated and actual 

utilisation)? 

• When is it collected (adherence to planned schedules)? 

• Where is it stored and transported (primary and secondary storage 

and transportation)? 

• Levels of segregation during transportation. 

• Cost of collection and transportation at each stage 

 

This would assist ULB in estimating collection efficiency, adequacy of 

collection infrastructure and costs incurred by the ULB (including capital 

costs and operational costs). 

3.  Waste processing • What type and how much of each category of waste is processed? 

• Where and how is the waste processed and what is it processed into? 

• Adherence to standard operating procedures and compliance 

requirements including all environmental norms / contractual terms 

and tender norms  

• Cost of operations, maintenance and upgradation at each processing 

facility including sanitary landfill sites. 

   

4.  Sweeping, Drain 

Cleaning 

• Which areas are being swept, how often and with what? 

• Manpower and material allocated and used in sweeping and drain 

cleaning. 

• Collection and transportation of waste from sweeping and cleaning. 

• End destination for the street sweepings and drain cleaning 

• Cost of operations and maintenance. 

 

This would ensure adherence to planned activities, norms and budget with 

respect to street sweeping and drain cleaning. 

5.  Complaint redressal 

and penalties 

• Recording, tracking and analysis of all complaints received via 

different mediums 
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• Assignment of complaints to different ULB officials and redressal 

efficiency including timelines. 

• Collection of penalties/fines for non-compliance relating to 

segregation, dumping, burning; black spots or issues with processing 

sites. 

 

This would assist the ULB in tracking efficiency of redressing complaints 

and rectifying issues that have been identified with respect to different 

components of the waste management systems. 

6.  Recovery of costs 

and sustainability of 

SWM activities 

• Collection and recovery of SWM service charges from different 

categories of waste generators. 

• Extent of capital and operational costs that is recovered by SWM 

service charges, funds from governments, sale of 

compost/energy/recycled products etc. 

• Adherence to budgets, preparation of accounts and completion of 

audit. 

 

2. Technology for data capturing and analysis: The key technologies that are currently being deployed for 

solid waste management are: 

 

2.1. Biometric system for attendance tracking: Tracking of attendance is one of the most crucial aspects of 

monitoring of staff and it is cumbersome and prone to tampering when done manually. This is especially the 

case for pourakarmikas and other staff deployed for door to door collection, street sweeping and transport of 

waste. Therefore, ULBs must install biometric attendance for both ULB staff and personnel deployed by 

contractors to ensure accurate and efficient attendance process. In addition, an MIS system which is linked 

to the biometric attendance system can track leave and performance and enable direct payments to the bank 

accounts of pourakarmikas (as applicable). This would also reduce corruption, requirement of middle men 

and tampering with attendance records. 

 

2.2. GPS and geo-fencing for tracking vehicle movement: The ULB should ensure that all vehicles are GPS 

enabled and to the extent possible, all wards/zones should be geo fenced. If this is done, it can be easily 

detected if any vehicle deviates from its planned route and schedule. Collection reports could be prepared 

manually or could be generated automatically through a MIS system. 

 

2.3. Smart CCTV Cameras: Smart CCTV cameras can be used for tracking and monitoring black spots, open 

dumpsites and other areas where frequent dumping occurs. The cameras can exactly pinpoint the instances 

of dumping thereby reducing the time required to review the camera feeds. 

 

2.4. Bar Code/ NFC (Near Field Communication) / RFID (Radio Frequency Identification): These can 

be used for tracking and handling of public or community bins. Every time a bin is emptied, the tag would 

be scanned and the date and time of collection will get automatically recorded. The quantity of waste can also 

be recorded if there is a weighing system in the vehicle. Trash level sensors could be installed for tracking 

overfilled public bins. 

 

2.5. Smart phones, tablets and applications: Smart phones/tablets along with customised apps, can be used 

for the following by the ULB: 

 

(i) Data entry on various aspects of collection, transporting and processing of solid waste from the field. 

These applications with user friendly (pictorial) interface can also be used by for non-

technical/uneducated staff. 
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(ii) Engagement with citizens such as collection schedules (including any deviations), lodging and 

tracking of complaints, reporting of black spots, dumping and burning with tagging of time and 

location along with photographs. 

(iii) Customer feedback and rating for assessing the performance (hence payments) of the staff and 

contractors.  

 

3. Roles and Responsibility: Key Roles and Responsibilities to be defined in SWM system are defined below: 

 

3.1. Responsibility for regular data collection and data authenticity. Data could be collected manually or the 

process could be automated but the responsibility has to be assigned to various ULB departments and 

officials for ensuring regular data collection, authenticity and accuracy. In the absence of a specific SWM 

cell/department, Health Inspectors and/or Environmental Engineers could be given responsibility to collect 

data related to waste generation and collection at ward or zone level. The responsibility for data related to 

waste processing could be assigned to the respective facility operators. 

 

3.2. Responsibility for report preparation, analysis and follow up action: Reports could be prepared 

manually or could be generated automatically from MIS system. Senior officers of the ULB should be made 

responsible for analysing the ward level reports and they should question and evaluate the concerned officers 

and work out action plans. They must be held responsible for some key high level metrics in the identified 

areas of the ULBs for Service Level Benchmarks such as segregation levels, percentage of collection, number 

of black spot; attendance and vehicle utilisation and amount of waste disposed in landfills. A clear hierarchy 

needs to be defined which identifies responsibilities and timelines for different components of solid waste 

management systems. The hierarchy should also state if the appropriate and timely action is not taken, such 

issues must automatically get escalated through a formal mechanism. 

 

3.3. Responsibility for key verticals: While a large amount of data would be collected and acted upon at 

ward/zone level. It would be a good practice to assign responsibility for certain functions centrally such as: 

(i) Complaints and redressal tracking 

(ii) Human resource data for pourakarmikas and other staff to ensure there are no ghost employees and 

efficiencies of existing staff. 

(iii) Tracking SWM fees and fine collection from waste generators 

(iv) Tracking salary payment and bill clearance for contractors and contracted staff 

(v) Tracking overall vehicle utilisation, fuel consumption and maintenance etc. 

(vi) Performance monitoring of contractors and other operators and identifying best and worst 

performers 

(vii) Compliance for all environmental and legal rules and norms 

(viii) Processing of different categories of waste 

(ix) Tracking and analysis of operational risks 

(x) Identifying best practices and key challenges by comparing data across ULBs in the state and regularly 

interacting with other states for bench marking exercise 

 

3.4. Surprise checks and monitoring responsibilities: The ULB should conduct regular checks in various 

parts of the wards and other places of collection, transportation, processing and disposal of solid waste 

within its territorial limits to supervise compliance of various provisions of SWM Rules 2016. In addition, 

authorised officers should monitor and review the implementation of the ward micro plan and prepare ward 

action taken report on a monthly basis for onward submission to the Commissioner or Chief Officer of the 

ULB.  The ULB should also review the facilities and operations of the contractors, private players (including 

waste picker and worker organisations) and vendors to ensure that they are in compliance with all applicable 

environmental, labour and other norms applicable to solid waste management.  
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3.5. Responsibility of Ward Committees: Ward level committees (where constituted) should also be involved 

in ensuring and monitoring SWM service provision including segregation, collection, transportation, street 

sweeping, drain cleaning, and prohibition of littering. The ward committees will assist in preparation of 

action plans by the ULB. In this regard, the ward committee shall assist in assessment of the type and 

quantity of solid waste generated in the ward, existing processing capacity, plans for additional processing 

and facilities. Once requirements and targets have been identified in the action plan, these will be monitored 

regularly by the ward committee through regular meetings and escalations to ULB, if necessary. The 

councillor/corporator who is the head of the ward committee must be held responsible for the duties and 

obligations of the committee. 

 

3.6. Role to be played by resident welfare associations, Suchi Mithras and other community groups: 

Concerned citizens may also form resident welfare associations, Suchi Mithra and/or self-help groups in 

each ward, for the following activities: 

 

(i) Raising awareness about source segregation including door to door campaigns and assisting the ULB 

in achieving the maximum levels of segregation. 

(ii) Encourage home and/or community composting 

(iii) Being vigilant about dumping and burning of wastes in their neighbourhood. 

(iv) The reports/feedback by Suchi Mithra/SHG can be submitted to the jurisdictional ward committee 

which can be discussed at periodic meetings of members of the Suchi Mithras/SHGs and ward 

committee, to ensure implementation of the SWM Rules 2016 within the ward. 

 

4. Mandatory Reporting Requirements under SWM Rules 2016 

 

4.1. Monitoring 

 

SWM Rules 2016 stipulate regular monitoring of soil, water, and air quality around the municipal waste 

processing, treatment, and disposal facility. Operators of these facilities are responsible for regular 

monitoring of these parameters. KSPCB is required to monitor the compliance of standards for 

groundwater, ambient air, leachate, compost quality, and incineration as specified under Schedules I and II of 

the SWM Rules 2016. It has the power to suspend or cancel the authorization issued under SWM Rules 2016 

any time, if the ULB or operator of the facility fails to operate the facility as per stipulated conditions. 

 

4.2. Reporting 

 

(i) The operator of solid waste management facility is required to submit the annual report in prescribed 

form to the ULB on or before the 30th day of April every year. 

(ii) The ULB shall submit its annual report in a prescribed form to KSPCB or Pollution Committee and 

the Secretary-in-Charge of the Department of Urban Development and to the Director of Municipal 

Administration or Officer in –Charge of Urban local bodies in Karnataka on or before the 30th day of 

June every year. 

(iii) KSPCB shall prepare and submit the consolidated annual report to the CPCB and Ministry of Urban 

Development on the implementation of the SWM Rules 2016 and action taken against non-

complying ULB by the 31st day of July of each year in prescribed form. 

 

4.3. Review 

 

(i) Rule 12(b) requires the District Magistrate or District Collector or Deputy Commissioner to review 

the performance of the ULB, at least once in a quarter on waste segregation, processing, treatment 

and disposal and take corrective measures in consultation with the Commissioner or Director of 
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Municipal Administration or Director of local bodies and secretary-in-charge of the State Urban 

Development. 

(ii) As per Rule 16(a), KSPCB should review implementation of SWM Rules 2016 at least twice a year in 

close coordination with concerned Directorate of Municipal Administration or Secretary-in-charge of 

State Urban Development Department. 

(iii) The State Level Advisory Body should meet at least one in every six months in line with Rule 23 to 

review the matters related to implementation of the SWM Rules 2016, state policy and strategy on 

solid waste management and give advice to state government for taking measures that are necessary 

for expeditious and appropriate implementation of the SWM Rules 2016. 

 

5. Complaint Redressal System 

 

Citizens can post their solid waste management related issues/complaints directly to central as well as state 

governments by using following web and mobile based applications: 

 

5.1. Swachhata-MoHUA App: The Swachhata-MoHUA is the official mobile based application of Ministry of 

Housing and Urban Affairs which enables a citizen to complain about a civic-related issue (such as a garbage 

dump). Any citizen can post a compliant as per the categories given under various heads along with 

photographs of the issue. Once the complaint is received, it is forwarded to the appropriate ULB and 

thereafter, assigned to the concerned official (such as health officer, environmental engineer etc.) in charge of 

the particular ward. Regular updates in the form of push notifications are sent to the complainant on the 

status of complaint. Complainants may also reopen the complaint if they are not satisfied with the resolution 

of the complaint. 

 

5.2. Janahitha App: Janahitha is a common complaint redressal system available on both web and mobile based 

platforms developed by Directorate of Municipal Administration, Government of Karnataka. This can be 

used to report complaints regarding any civic related issue in all ULBs in Karnataka except Bengaluru. Once 

complaint is lodged, it is assigned to the concerned official and the details of complaint along with the 

expected date of closure of the complaint are notified to both the complainant and the assignee (official). 

The complaint is automatically monitored and tracked, and updates are sent directly to the complainant on 

their registered email and mobile number. 

 

5.3. BBMP Sahaaya: BBMP Sahaaya is an user friendly interface that receives requests through various methods 

including online system, mobile application, telephone call, social networks etc. from the citizens of 

Bengaluru and serves as one central system to report grievance across various departments including waste 

management. A 24x7 call center manages requests, follows up with concerned BBMP officers, tracks for 

resolution and closure. Once a complaint is lodged using Sahaaya, the call center assigns it to the concerned 

department officer responsible for that location, at ward level or zone level. The concerned department 

official is provided with phone number of the complainant for getting further details and clarifications on the 

reported issue. In cases when the complaint is not addressed in-time, the complaint is escalated within the 

BBMP for resolution. Once the issue is resolved, the complainant is asked to give his/her feedback to close 

the request and at such time, the complainant can also choose to re-open the complaint if not being satisfied 

with the resolution. 

 

6. Grievance redressal mechanism for ULB employees & other sanitary workers 

 

The grievance/complaint redressal mechanisms for pourakarmikas and other sanitary workers should be 

informed to such workers, especially the details about the following: 

 

(i) Manner of submitting complaint/grievance i.e. oral or written complaints and time limits within 

which these complaints need to be submitted. 
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(ii) Contact details of officers responsible for grievance redressal 

(iii) Response time for redressing grievances 

 

The above details should be widely publicised among the ULB employees to ensure that the employees are 

aware of the grievance redressal mechanisms within the ULB and are able to make us of it as and when 

necessary. In addition the internal complaints committee should look into safety issues of pourakarmikas and 

other sanitary workers. 
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ANNEXURE F: STREET SWEEPING IN ULBs 

 

1. Overview of the strategy on street sweeping  

 

1.1. ULBs must ensure sweeping of roads/ streets, cutting of vegetation in public areas and cleaning of drains 

within its jurisdiction occur at regular intervals such that cleanliness and hygiene are maintained. The 

frequency of street sweeping could be determined by the ULB depending on the type of roads, density of 

population, commercial activity and other local conditions. 

 

1.2. The ULB shall also ensure that the street sweeping and/or silt are not dumped in the storm drains running 

parallel to the roads/streets. The waste collected from street sweeping and cleaning of drains shall be 

transported separately to the designated sites. 

 

1.3. ULBs need to adjust the street sweeping frequency based on the local conditions , broadly street sweeping 

can be divided into the following: 

Type of street Frequency of sweeping  

Type A roads and streets located in shopping 

areas, markets, city centres, near bus stands, 

transportation hubs and other commercial areas. 

One or two times in a day, depending on need 

(including Sundays and public holidays) 

Type B roads and streets located in residential 

areas, schools and less densely populated areas 

Once in two days (including Sundays and public 

holidays) 

Type C roads and streets having no households or 

commercial establishments on either side  

Once a week  

Type D roads and streets in the outskirts where 

the dwellings are scattered  

Depending on the need 

Highways  Rarely necessary to sweep highways due to 

turbulence through motor traffic  

Public parks and other open spaces  Twice a week 

Special occasions such as festivals, public events 

and gatherings 

Depending on the need 

 

1.4. Street sweeping shall be carried out during less activity hours ( Eg early morning or late hours),. ULB shall 

ensure safety of the workers by providing them with the appropriate Personal Protective Equipment (PPE) 

such as gloves, boots masks, raincoats and uniform. 

 

1.5. Depending on the manpower available, number of waste generators and quantity of waste generated, the 

ULB could have the same or different team of pourakarmikas for street sweeping and primary collection of 

solid waste. These pourakarmikas should also monitor the unauthorised dumping or burning of waste on the 

roads and open spaces and existence of black spots. 

 

1.6. ULBs must provide appropriate tools and equipment to pourakarmikas for getting optimum efficiency in 

street sweeping. Efficiency of tools is also dependent upon the nature and quantum of work and will differ 

from a small ULB to a large ULB. It is recommended that ULB provide the following equipment to street 

sweepers. Any change by the ULB in these equipment and/or vehicles requires prior consent from the 

DMA. 

 

TP and TMC CMC and CC 

Long handed Broom Long handed Broom 

Metal tray and plate Metal tray and plate 

Containerised handcart  and wheeled bin Containerised handcart/pushcart and wheeled bin 

Tractor with covered trolley, mini tipper, tipper Secondary storage bin 
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truck 

 Compactor, mini tipper, tipper truck and tractor 

 Mechanical street sweeper 

 

2. Processing and/or disposal of street sweepings  

The waste collected street sweepings and the drains shall not be mixed with the solid waste collected from 

door to door collection. The ULBs should place adequate number of temporary wheeled bins/wheel barrows 

for collection waste from street sweepings. The number and placement of such wheeled bins/wheel barrows 

required will depend on the area of the ULB, its population and waste generation patterns. The ULB should 

also ensure that the street sweeping and/or silt are not dumped in the storm drains running parallel to the 

roads/streets. The waste collected from street sweeping and cleaning of drains shall be transported separately 

to (i) appropriate processing facilities and and/or landfills in accordance with the chapter pertaining to 

processing in this Karnataka Policy; and (ii) temporary storage facilities for inert waste for onward 

transportation to appropriate processing or disposal facilities. 
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ANNEXURE G: GUIDANCE ON SETTING UP AND OPERATING A SANITARY LANDFILL AND 

OPTIONS FOR LEGACY WASTE, DUMPSITE MANAGEMENT 

 

1. Overview of the strategy on landfilling  

 

1.1. Landfilling of municipal solid waste is the least preferred option for waste management in the waste 

hierarchy. However, currently, most ULBs dispose/dump all streams of waste into open dumpsites and 

landfills. Such landfill sites pose numerous threats to the environment due to their unscientific design and 

indiscriminate disposal. Besides having an obnoxious appearance and emanating foul smell, they also release 

large amounts of hazardous and otherwise harmful chemicals to nearby ground water and to the air through 

leachate generation and landfill gaseous emissions respectively. Such release of chemicals contains a wide 

variety of potentially toxic and carcinogenic chemicals that poses a significant threat to human health and 

biodiversity in the surrounding environment. Leachate generated from such sites is so concentrated that 

small amounts of leachate can pollute large amounts of groundwater rendering it unfit for use. Gaseous 

emissions generating from landfill sites comprise mainly of greenhouse gases like methane that have an 

adverse impact on the carbon footprint of the area and makes the site prone to explosions. Furthermore, 

these sites provide for incubation and proliferation of flies, mosquitoes, pests and other disease causing 

micro-organisms which have a further adverse impact on human health (especially among children and 

elderly people) and environment. 

 

1.2. It must be noted that the only landfills permitted under the SWM Rules 2016 are “sanitary landfills” and 

therefore, as a first step, ULBs must convert their existing landfills to sanitary landfills or set up new sanitary 

landfills as per the criteria set out in the SWM Rules 2016, CPCB guidelines and other applicable regulations. 

As per KSPCB annual report 2016-17, the current status of identification and procurement of sanitary 

landfill sites in Karnataka is as follows: 

 

Status of landfill site No. of ULBs 

Landfill sites possessed 227 

Yet to procure landfill site  62  

Common landfill site 2 

Landfill site with basic infrastructure  198 

Sanitary landfill developed 52 

 

1.3. Given that the municipal solid waste management system in the state of Karnataka has not yet reached a 

stage where landfilling can be avoided, guidelines for setting up of sanitary landfills and its operations are 

detailed out for the ULBs in this Karnataka Policy. Under SWM Rules 2016, ULBs are required to stop land 

filling or dumping of mixed waste soon after the specified timelines for setting up and operationalisation of 

sanitary landfills are over. Further, the ULBs are required to make every effort to recycle or reuse rejects to 

achieve the desired objective of zero waste going to sanitary landfills. 

 

2. Strategy for sanitary landfills: 

 

2.1. The SWM Rules 2016 have laid out detailed specifications for sanitary landfill development and maintenance 

under Schedule I. These must be strictly followed by the ULBs while designing and setting up the sanitary 

landfills. All landfill sites should also get necessary clearances under environmental clearances from KSPCB 

and State Environmental Impact Assessment (EIA) authorities. 

 

2.2. ULBs shall ensure that sanitary landfilling of waste starts only after all the mandatory facilities approved by 

the concerned authorities are developed and functional. There should be no open dumping in the designated 

sanitary landfill site. 
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2.3. At present, no ULB in Karnataka charges a tipping fee for disposing waste in landfills. Typically such fee is 

charged based upon the quantity of waste dumped for landfill at the disposal site. ULBs may charge 

additional landfill fees that are linked to quantity of waste being disposed at the sanitary landfills along with 

the regular SWM SWM service charges from waste generators for sustaining the operations at sanitary 

landfill. Such fee must be the highest among all processing tipping fees to serve as a deterrent for 

indiscriminate dumping of waste and designed to reflect operating costs, especially the costs of 

environmental control as, closure, post closure maintenance and liability. 

 

2.4. In ULBs which have a population of below 0.5 million it is recommended to participate in a cluster approach 

as the cost incurred in developing individual sanitary landfill facility will be significantly higher than the 

capital and operational costs incurred for a regional facility. Also, priority can be given to those sites where 

infrastructure has already been developed. For example, Bagalkot district generates a total of 192 TPD of 

municipal solid waste. Out of 15 ULBs falling under the Bagalkot district 6 have already possessed landfill 

sites. In such case, it is suggested that district administration can reconsider the development of individual 

facilities and instead, replace such individual facilities with a common facility with sufficient area that can 

cater to more than one ULB. This common facility should be within a feasible distance for transportation for 

the respective ULBs. In cases, where transportation cost is becoming high due to travel distance, the 

frequency of transport of waste to landfills should be adjusted along with an interim safe storing point (in 

conformity with the SWM Rules 2016) within respective ULB. Those sites where development has not yet 

started, efforts can be made to setup a common facility integrated with facilities for sorting, composting and 

refuse derived fuel (RDF). This will ensure that minimum amount of waste is disposed in the landfills and 

costs for transportation and manpower is reduced. 

 

3. Overview of existing waste and open dumpsites 

 

3.1. Open and unauthorised dumping of solid waste is occurring in almost all the ULBs in Karnataka for many 

years and this has resulted in several unscientific and harmful dumpsites and landfills across the ULBs. Many 

open solid waste dumpsites in Karnataka including abandoned quarries do not have an engineered liner 

system, leachate collection system, or an appropriately designed cover system, thus posing a threat to the 

environment and human health. Such dumpsites and quarries should be immediately closed in a sustainable 

and phased manner in accordance with the SWM Rules 2016 and guidelines issued by KSPCB and CPCB 

from time to time to minimise their impact on land, groundwater, surface water and air quality in the vicinity 

of the dumpsite. At present, accurate and complete data on existing waste and dumpsites is not available and 

therefore all the dumpsites in Karnataka can be broadly classified into 3 categories namely: 

 

(i) Old open dumpsites: These are the sites which do not receive the waste and have been either 

abandoned or reached their full capacity. 

 

(ii) Existing operational dumpsites: Authorised sites where dumping of solid waste is still being 

carried out, but principles of sanitary landfilling are not followed. 

 

(iii) Unauthorised dumpsites: These refer to the private or public places other than the authorised sites 

where open dumping is being carried out in an unaccounted and illegal manner. 

 

4. Dumpsite Management 

 

The key challenge in dumpsite management is to decide whether a site must be closed/ rehabilitated or 

remediated based on environmental risks posed by it. This decision must be taken after technical 

investigations and rapid risk assessments in consultation with the interested and affected parties. Priority 

shall be given to sites having high health risks, maximum environmental impacts, public concerns and 
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minimum rehabilitation costs. ULBs should furnish all the information as per CPCB guidelines3 and checklist 

for evaluation of landfill proposals with information on existing landfills. Once a decision for 

closure/rehabilitation/remediation is taken, the dumpsite management shall be taken up in phased manner 

to ensure minimum environment impacts. 

 

4.1. Old abandoned open dumpsites 

 

The following options can be examined for all the old open dumpsites which have stopped receiving solid 

waste or have reached their full capacity: 

 

(i) Closure with a top cover to prevent rainwater infiltration is an immediate and effective way to 

lessen the nuisance caused by the open dumpsites. Leachate generation from old dumpsites is a major 

environmental hazard and providing a top cover with HDPE liner will reduce the leachate generation. 

Gas collection/flaring system must be installed by digging gas wells into the waste dump at a depth 

equivalent to the average height of landfill from the ground level. Existing site shall be graded to an 

overall stable slope of 1(vertical):3(horizontal). 

 

(ii) Reclamation of dumpsite through biomining/bio remediation involves excavation, screening 

and separation of material from dumpsites into various components. It can be done with the help of 

technologies like biomining4 or appropriate in-situ or ex-situ bioremediation technologies viz. 

bioventing, bio-sparging, phytoremediation etc. or a combination based on the assessment of 

dumpsite. It may also result in creating an additional space for future dumping depending upon the 

suitability of site for sanitary landfilling. 

 

4.2. Operational dumpsites 

 

Operational dumpsites which are still receiving waste must be managed considering the shortage of existing 

facilities to accommodate and handle the existing waste. Following options are available for existing 

dumpsites. 

 

(i) Closure of old waste dump with cover: This can be done by considering a stable slope of minimum 

1:3 and capping it with a top cover system to reduce water percolation. In areas close to water bodies, 

creek, and coastal zones, a vertical cut-off wall should be planned at an appropriate depth as per 

prescribed standards. 

 

(ii) Shifting of waste to build a sanitary landfill: In facilities where enough space is available to 

accommodate the waste, relocation might prove beneficial as it will reduce the cost and time of 

acquiring new land. In such cases existing waste might be shifted to one part and a sanitary landfill 

facility may be prepared in rest of the space as per CPCB guidelines and SWM Rules 2016. The 

relocated waste must be suitably capped or recovered through bio-mining or bio-remediation in 

conformity with the guidelines given by CPCB. 

 

(iii) Reclamation: Reclamation of operational dumpsite through biomining/bio remediation can be done 

if it stops receiving the waste or there is sufficient space to accommodate the existing waste in a part 

where it can be processed  

 

                                            
3 Guidelines and checklist for evaluation of MSW Landfills proposals with information on existing landfills, 2008 found at http://bit.ly/2A5C1ef  
4
 Biomining is a process that involves the segregation of part of a dumpsite to make a landfill and converting waste into compost, methane gas, 

bio-diesel, RDF. Compostable waste is removed through sieving and sold for use as soil enriches or for landscaping. Bio-mining eliminates 

leachate and landfill gases by performing “bioreactor” activities above-ground, in the form of bio-treated aerobic windrows for almost total 
recovery of waste. 

http://bit.ly/2A5C1ef
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(iv) Phased upgradation from open dumpsites to sustainable landfills5: This involves gradual 

upgrading the uncontrolled open dumpsite into a controlled6 dumpsite and ultimately to sustainable 

landfills. Minimal site infrastructure or facilities are installed and hence it is a more practical and 

sustainable option in terms of financial and environmental impact. This involves process 

improvement in terms of waste coming to the landfill and is highly dependent on other reforms in the 

current waste management system.  

 

4.3. Unaccounted waste and unauthorised dumpsites 

 

The major problem with these dumpsites is their absence in the records of the ULBs. These dumpsites are 

unauthorised and are mostly present in the residential and industrial areas. Following steps shall be taken to 

manage such dumps once identified within the jurisdiction of the ULB. 

 

(i) Clearing of existing black spots 

 

(ii) Restricting the further incoming of waste in these sites by notifying the people around, placing boards 

and banners and imposing penalties. 

 

(iii) Relocating waste to nearby waste segregation or processing facilities or landfills based on the type of 

solid waste. 

 

4.4. Expansion of existing waste dump or landfill 

 

Once the existing waste dumps or landfills without liner are closed, horizontal expansion can be taken up in 

the form of: 

 

(i) a new landfill adjacent to the existing dump which has been closed. 

 

(ii) new landfill constructed adjacent to the existing dump by making space for it by relocating existing 

waste from the sides of the waste dump to its top and then closing the waste dump. 

 

The expansion of landfill is also required to conform to the guidelines and check-list for evaluation of landfill 

proposals as prescribed by CPCB7. The vertical expansion by placing cover on the waste dump and filling 

above the cover is discouraged owing to the risks and danger of poor performance, fire and collapsing.  

 

4.5. Post closure of dumpsites 

 

After the closure of open dumpsites, decomposition of closed waste will result in production of greenhouse 

gases and leachate. Therefore, a post closure plan shall be developed for maintenance and monitoring of the 

site8 for a period of at least 15 years. After 3 years from complete cessation of leachate generation and 

ascertaining safety and requirement of relevant controls, the closed dumpsite may be used for the 

development of urban SWM parks or plantation. 

  

                                            
5 Dumpsite Rehabilitation found at http://bit.ly/2Og2XLe  
6 Controlled dumpsites are non-engineered disposal sites where improvements made are mainly on the operational and management aspects of 

the site 
7 Guidelines and Check-list for evaluation of MSW Landfills proposals with Information on existing landfills found at https://bit.ly/2uYjEBZ  
8 CPCB - Guidelines on Odour Monitoring and Management in Urban Municipal Solid Waste (MSW) Landfill Site (Feb 2017) found at 

http://bit.ly/2LxMPGh  

http://bit.ly/2Og2XLe
https://bit.ly/2uYjEBZ
http://bit.ly/2LxMPGh
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ANNEXURE H: PUBLIC INFORMATION, EDUCATION AND COMMUNICATION 

 

1. Introduction 

 

Public information, education and communication are multilevel tools for promoting and sustaining changes in 

individual and communities. It is a complex web of factors that affect behaviour change and a mix of sustained and 

regular interventions are needed to motivate and sustain new behaviours for efficient waste management. The state 

of Karnataka recognizes that the success of any waste management program depends as much upon organisational 

support and co-operation between households, communities, NGOs, other stakeholders and ULBs as it does upon 

selection and application of appropriate technical solutions for various waste management activities. 

 

2. Objectives 

 

The overarching objective is to bring about an efficient, effective and integrated waste management communication 

program to enable people and communities move towards sustainable behaviors – which includes adoption of waste 

hierarchy, explore sustainable alternatives and support decent and safe livelihoods to pourakarmikas, informal waste 

sector and other sanitary workers. In this contest the broad objectives of the state’s IEC initiatives are: 

(i) To ensure no littering 

(ii) To promote waste minimisation, sustainable alternatives including sustainable menstrual and diapering 

products/practices and encourage zero waste lifestyle among communities 

(iii) Promote 3-way segregation of waste at source (i.e. into biodegradable, non-biodegradable and domestic 

hazardous categories) and handing over of segregate waste for collection 

(iv) To promote awareness of waste as a resource and to encourage re-use, recycling and home/community 

composting including health and environmental benefits of these waste management practices. 

(v) To bring about an awareness of the different waste streams and their treatments and the importance of no 

dumping and burning of waste. 

(vi) To raise awareness about municipal workers, safai karmacharis, waste pickers and other waste collectors and 

respect the work done by such workers. 

(vii) To provide information relating to user fees for solid waste management services, incentive and penalties for 

non-compliance. 

 

3. Planning and development of IEC activities 

 

3.1. Identification of relevant ULB department/officials 

 

(i) As a first step, ULBs must identify the department and/or officials who will be responsible for IEC activities 

within the ULB. Such department and/or officials of the ULB will be responsible for developing a plan for 

dissemination of information about the solid waste management activities to the public. This plan should be 

aligned with this strategy detailed project report prepared for the ULB and other state level directions. The 

IEC plan should thereafter be implemented and executed at the ward/zone level with help of 

internal/external stakeholders. 

 

(ii) The officer in-charge of IEC should plan out the different activities to be carried out as part of information 

dissemination with timelines associated with the activities. The IEC implementation activities should be 

made for different target audience using appropriate modes of communication for each year of 

implementation. The IEC plan should identify the resources required for implementation (financial as well as 

institutional) as well as the mobilization method. It is recognised that communication is not a single time 

activity, but a sustained campaign using multiple modes, mediums, formats and content. Therefore, the 

information dissemination and awareness campaigns should be spaced out across the entire duration of the 

solid waste management implementation of the ULB. The office in-charge could outsource preparation and 
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implementation of IEC activities to reputed agencies having relevant experience if it does not have sufficient 

in-house capacity. These could be non-governmental and/or community organisations, social enterprises, 

consultants or research institutes working in the domain of waste management. Such agencies could assist in 

the following activities: 

(a) Content development (based on inputs provided by the ULB) 

(b) Execution of street plays, short films/documentaries, hoardings, posters/banners/cartoons, quiz 

shows, art competitions 

(c) Door-to-door awareness 

(d) Capacity building of ULB staff involved in waste management IEC activities 

 

3.2. IEC target audience and stakeholders 

 

(i) The IEC campaigns should be designed to target different generators of waste like households, shops, 

commercial establishments, bulk waste generators and educational institutions. Other stakeholders include 

municipal officials/ ULB staff, waste collectors, waste transporters, elected representatives, non-government 

organisations (NGOs), the informal sector, media, enterprises working on waste management and recycling 

etc. 

(ii) The IEC campaigns should be run with the support of resident welfare associations (RWAs), community-

based organisation (CBOs), non-government organisations (NGOs), self-help groups (SHGs), rotary clubs, 

schools and social organisations along with the elected representatives and officials. These agencies can play 

an important role in spreading public awareness and encouraging public participation in SWM programs and 

can act as a bridge between the ULB and the community. 

 

Overview of IEC activities 

SWM Issue Target Audience Objective 

Generation  All waste generators in the 

city including informal 

settlements and floating 

population. 

 Vendors, commercial 

establishments, markets and 

other distributors of plastic 

products. 

 Reduce amount of waste generated 

 Karnataka State Plastic Ban 

 Promote reuse and recycling 

Littering Community Prevent open littering by communicating penalties for 

littering  

Burning of Waste ULB staff, community, floating 

population (focus on informal 

workers, low income group 

localities) 

 Prevent burning of waste as a disposal option. 

 Dissuade and prevent open burning of waste for 

heating (in ULBs during harsh winters) 

Waste Segregation All waste generators such as 

households, commercial 

establishments, institutions and 

ULB staff. 

 Ensure segregation at source. 

 Communicate importance of waste segregation in 

ensuring sustainable management of waste, 

performance of processing and treatment systems, 

and health and environmental aspects 

Door-to-door 

Collection 

 Waste generators serviced by 

door-to door collection (e.g., 

households, commercial 

establishments, markets, 

institutions, etc.) 

 ULB staff, NGOs, RWAs, etc. 

responsible for door to-door 

 Provide information on level of segregation 

required. 

 Provide information on waste collection schedule 

for different waste categories (where applicable). 

 Provide information on timings of collection. 
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collection 

Secondary 

Collection and 

transportation 

 Agencies involved in 

transportation of waste 

 Sanitary inspectors and other 

SWM department staff in 

solid waste management 

activities. 

 Ensure segregated transportation of waste as per 

collection schedule and SWM plan. 

 Ensure adoption of best practices, efficient 

transportation of waste to avoid illegal dumping 

and malpractices. 

Waste 

treatment or 

processing 

Community, SWM department 

staff, agencies, NGOs, and formal 

and informal recyclers, involved in 

solid waste processing of treatment 

 Information on need for segregation for improved 

efficiency of waste treatment and processing. 

 Need for home composting/biomethanation, lane 

composting  and Community waste processing  

 Information on planned treatment and processing 

facilities 

 Information on environmental safeguards in SWM 

treatment and processing 

 Information on monitoring and reporting 

requirements 

 Information on by-products of processing such as 

compost, biogas, recycled products, RDF etc. 

Waste disposal Community, SWM department 

staff, agencies, private agencies, 

and formal and informal recyclers 

involved in disposal of solid waste. 

Disseminate the following: 

 Information on waste disposal plans of the ULB 

 Information on environmental safeguards in SWM 

disposal facilities 

 Information on monitoring and reporting 

requirements 

Source: Municipal Solid Waste Management Manual Part II: The Manual, CPHEEO, Ministry of Urban Development 

 

3.3. IEC content and topics 

 

(i) For the IEC campaign to be effective, a multi-level plan involving different modes of communication needs 

to be evolved given that for different target segments, different types of messaging are effective. The 

campaigns and messaging need to be regular. 

(ii) All communication so designed will be clear, crisp, jargon free, non-technical, and positive. The State will 

facilitate standard content, which can be modified based on the requirements of the ULB. The ULB should 

change and adapt IEC content and medium depending on the target audience, the segment of waste 

management systems which require citizen support and the goals/results that the ULB seeks to achieve.  

(iii) There should be consistent branding – at the State and ULB levels with adoption of synergies at different 

levels. For example, having a logo, mascot and tagline for the solid waste program greatly enhances the 

effectiveness of the IEC campaign and helps connect the messaging on different platforms in the minds of 

the target audience. 

(iv) In order to create a public recall for the messaging, a standardized branding approach should be adopted in 

all public places like tourist spots, railway stations, airports, bust stands and markets. This will also have the 

advantage of reaching to a large floating population and make them aware of their responsibilities in 

discharging their civic duties towards maintaining cleanliness.  

(v) The messaging should focus on creating awareness about the problem of waste, motivating people to change 

their current habits, actions that they need to take to sustain behavioural change.  

 

3.4. Modes of Communication 

The following medium of information dissemination can be used: 
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(i) Direct interaction: Face to face engagement through door-to-door campaigns, counselling, citizen meetings, 

motivational sessions among others. 

(ii) Print Medium: Advertisements and articles at regular intervals in newspaper/magazines in both English and 

local language. This should have text based as well as prominently pictorial messaging to target different 

sections of the society.  

(iii) Audio/visual means: Radio and television help in large scale dissemination of information. The messaging 

could be through interviews and snippets about the waste management initiatives and programs on radio and 

TV channels featuring celebrity ambassadors, municipal authorities and other stakeholders. The content 

could also include waste management success stories, sanitary worker stories, short films, 

animation/cartoons on different components of waste management. 

(iv) Digital platforms: Building a website for the SWM program pertaining to the ULB is a very useful means to 

connect with the public and provide all relevant information at a single place. The website needs to be 

vibrant, interesting, informative, topical and should be updated regularly so that data is not outdated. The 

website should contain the following: 

 Government laws, policies and guidelines relating to SWM including court rulings and directives 

 Technical and financial details of SWM 

 Swachh Bharat Mission implementation structure at State/ULB/Town level with details of responsible 

officers 

 IEC, training and awareness material relating to SWM 

 List of NGOs, equipment/technology providers, consultants, research institutes, certifying agencies, 

private sector players involved in SWM 

 Compilation of appropriate research papers and publications, national and international on MSW 

management. 

(i) Social media platforms like Facebook, Twitter, Instagram, WhatsApp should be used widely to spread the 

message and get the youth engaged with the issues of waste management. 

(ii) Community engagement programs: Messaging through public events like marathons, exhibitions, flea 

markets, compost santhes sports events, wall paintings, religious festivals, cleaning of black spots etc. In 

cities like Bangalore, the concept of ward level composting santhes have been extremely successful in 

spreading awareness as well as encouraging community participation. 

(iii) Setting up interactive information centres which display different types of waste, the processing involved, the 

resources that can be recovered from such waste and the advantages of good handling and management 

practices. 

(iv) Celebrity endorsements, high-visibility brand ambassadors can result in publicity for the waste management 

practices of the ULB. In addition, sensitisation about health and environmental hazards due to improper 

waste management and promotion of source segregation are most effective when the IEC campaign is led by 

prominent public figures and the head of the ULB.  

(v) Students as target group as well as ambassadors: Schools should include solid waste management in their 

curriculum and students should be encouraged to propagate the message through rallies, street plays, 

songs/poems/stories. They should organize quiz competitions, essays, painting completions, poster making 

etc on the theme of waste. Field visits to waste management centers and recycling facilities should be part of 

the school curriculum.  

(vi) All staff uniform and vehicles involved in the SWM services shall have advisory and awareness messages 

about solid waste management especially messages pertaining to importance of source segregation, door to 

door collection, need for community participation etc. 

 

3.5. Ranking of wards/ULBs 

 

Ranking and recognition is a positive way to engage citizens, ULB officials and encourage improvement in 

SWM activities. The state has instituted an award, Uthama Swachha Nagar for best performance in solid 

waste management by ULBs. For this, the state should devise definitive parameters as well as assessment 

tools to identify the best performing ULB. Similarly, ULBs can assess ward level performance in segregation, 
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littering, door to door collection etc. and publish the rankings. Some incentives like improving infrastructure 

in the parks/ making pavements etc. can also be provided to the ward with best performance. 

 

3.6. Fund Allocation and monitoring 

 

(i) All ULBs must mandatorily keep aside adequate funds in their solid waste management budgets for IEC 

activities. Along with funds available under Swacch Bharat Mission (Urban) and other applicable schemes. 

The ULB can also use other state, central and municipal funds for IEC and behavioural change activities. 

 

(ii) ULBs should monitor the efficacy of the IEC content and mode of communication to understand the type 

and medium of content which is resulting in behavioural change among different stakeholders. In addition, 

the content and messaging should be reviewed periodically, such as once in two years for required changes. 

The effectiveness of the IEC campaign should be monitored by the DMA through Project Director 

(DUDC) and SWM section of the ULB at regular intervals. The monitoring should be done based on 

assessment of predefined impact measures of behavioural change and other quantifiable impacts like 

reduction in dump sites, reduced instances of waste being burnt, improvements in source segregation levels 

among others. 
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ANNEXURE G: SAFEGUARDING HEALTH, WELFARE AND DIGNITY OF POURAKARMIKAS AND 

OTHER SANITARY WORKERS  

 

1. Introduction 

 

The Karnataka State recognises the service rendered by the pourakarmikas over the decades in protecting the health 

of citizens and cleanliness of the cities. The strategy aims to ensure economic and social upliftment of 

pourakarmikas employed in solid waste management. Pourakarmikas and other sanitary workers being the largest 

workforce employed by local governments, there has been efforts to attend to their occupational health needs. 

However, enhanced systematic and sustainable efforts are required to provide them with supportive work 

environment at the ULB level. 

 

2. Guiding Principles 

 

The strategy adopts the following principles as the guiding principles to be followed in regard to pourakarmikas and 

the state shall strive to ensure that these principles are not violated or diluted: 

 

(i) The strategy recognizes that prevailing systems of waste management are majorly dependent on 

pourakarmikas and the service rendered by them in carrying out the obligatory functions of the local bodies 

in maintaining public health and cleanliness. 

(ii) The strategy recognizing the obligation of the State under Article 43 of the Constitution to secure to all 

workers, a living wage and conditions of work ensuring a decent standard of life, shall ensure that 

pourakarmikasare paid legal minimum wages, including applicable allowances and statutory benefits. 

(iii) The strategy recognizes that the dignity of labour shall be ensured by ensuring compliance of applicable 

labour laws, providing safe working environment, economic opportunity and social security for 

pourakarmikas engaged in the municipal waste services.  

(iv) The strategy recognizes that Article 46 of the Constitution mandates that the State shall promote with 

special care the educational and economic interests of the weaker sections of the people, and, in particular, 

of the Scheduled Castes and the Scheduled Tribes, and shall protect them from social injustice and all 

forms of exploitation. In light of the said obligation, the state undertakes to ensure the provision of quality 

education, housing, health services to pourakarmikas and take further steps for overall upliftment as per 

applicable government schemes. 

(v) The strategy recognizes that urbanization and increase in per capita waste generated leads to constant 

increase in the workload on the pourakarmikas. Therefore, the state will prescribe normative standards for 

manpower which is proportional to the work to be carried out. Further, with the increase in per capita 

waste produced, the number of pourakarmikas and normative standards will be re-evaluated at periodic 

intervals such as once in every three years.  

(vi) The strategy recognises that the workforce involved in solid waste management includes street sweepers, 

door-to-door collectors, drivers, helpers, loaders and workers in various processing units and ensures their 

protection under applicable laws. 

(vii) The strategy mandates that there shall be a specific focus on places with hilly terrain and recognises that 

ULBs having such terrain involve increased workload and stress for workers. Therefore, special focus will 

be on these areas to ensure that there are adequate workers’ safety norms and normative standards. In 

addition, state can prescribe separate normative standards for such areas. 

(viii) The strategy recognizes that Article 43A of the Constitution mandates that the State shall take steps to 

secure the participation of workers in the management of undertakings, establishments and other 

organisations and taking cognizance of this mandate, shall ensure the participation of the pourakarmikas in 

SWM activities as it may be deem necessary. 

(ix) The strategy recognizes and acknowledges that owing to the insufficient sewage networks, sanitary workers 

especially in smaller ULBs, are susceptible to manual scavenging. In this regard the Prohibition of 
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Employment as Manual Scavengers and their Rehabilitation Act, 2013 shall be implemented in full letter 

and spirit so as to protect the dignity and rights of workers. 

 

3. Specific welfare measures for Pourakarmikas 

 

3.1. Wages and other benefits: The state of Karnataka is committed for the welfare of pourakarmikas and other 

sanitary workers and is against any kind of exploitation. Therefore, it shall be ensured that there is regular 

and timely payment of wages/minimum wages, employee state insurance and provident fund along with any 

other statutory benefits to pourakarmikas. It was also noticed that, contract system of hiring pourakarmikas 

has led to exploitation of labour in some ULBs. In this context, ULBs need to institute direct payment of 

wages to pourakarmikas. Punitive measures shall be initiated by the ULBs for any proven violations of these 

commitments about safeguard of pourakarmikas.  

 

3.2. Housing: Pourakarmika Gruha Bhagya Yojane was launched by the Karnataka State Government for 

providing housing accommodation to the permanent pourakarmikas who have completed 10 years of 

service. Under this is a welfare scheme, a house having a maximum area of 500 sq. ft will be constructed for 

pourakarmika by the ULB where out of the total cost, 80% of the cost amounting to a maximum of Rs. 6 

lakhs shall be given by the state government while the remaining 20% amounting Rs. 1.5 lakh will be borne 

by the beneficiary pourakarmika. 

 

3.3. Occupational safety:  The nature of the work exposes the workers to occupational health hazards if 

personal safety equipment is not used. Therefore, as a preliminary urgent step, ULBs shall provide all the 

equipment and facilities detailed in the Notification bearing No. KaEe 71 LWA 2015 dated 04.08.2016, such 

as uniforms, gloves, caps, gumboots, raincoats, masks, safety goggles among others to pourakarmikas and 

other sanitary workers. The State Government shall take steps to continuously educate the workers regarding 

significance of protection equipment. Pourakarmikas will also be trained on the usage of such personal 

protective equipment and the need for effective utilisation of such equipment.  In addition to the personal 

protective equipments, ULBs through its health and other appropriate department shall conduct regular 

medical check-ups of the pourakarmikas, drivers and other eligible employees for occupational diseases and 

treatment of injuries resulting from SWM activities.  

 

3.4. Gender Equality Aspects: Pourakarmikas shall be extended safe, healthy and gender-friendly work 

environment. Gender-sensitive personal protective gears shall be enforced by the ULB and the equipment, 

machines and vehicles for handling waste shall be easy to operate and gender friendly. There shall be gender-

friendly sanitation facilities including changing rooms attached to all waste management facilities such as 

DWCCs/MRFs, SWM processing plants, especially where women are engaged. The pourakarmikas and 

other sanitary workers need to be provided with access to rest rooms at free of cost in the ULBs. 

 

3.5. Other welfare measures: The state Government and the ULB could also explore additional welfare 

measures such as insurance schemes, meals and vocational courses/opportunities and payment of school and 

college fees and financial assistance towards education of children of pourakarmikas, drivers etc. as per 

government guidelines. The ULB shall ensure issuance of identification cards to all pourakarmikas, drivers 

and other personnel who are employed directly by the ULB or on a contract basis and engaged in SWM 

activities. The ULB shall also provide potable drinking water, access to toilets, rest rooms, changing rooms 

and first-aid facilities to all the SWM workers working in DWCCs/MRFs and SWM processing facilities. To 

incentivise good performance, the ULB shall also consider instituting the best performance award for 

pourakarmikas in different wards within its jurisdiction. ULB shall explore the possibility of integrating 

pourakarmikas into with Government of India schemes such as Pradhan Mantri Jeevan Jyoti Bima Yojana, 

Pradhan Mantri Suraksha Bima Yojana and Arogya Kavacha among others. 
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In addition to the guidance set out in this strategy, the state will evolve specific guidelines for the welfare of 

pourakarmikas, their working conditions, normative standards, occupational safety and other critical requirements 

within two years from the adoption of this strategy. 
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ANNEXURE H: INTEGRATION OF THE INFORMAL WASTE SECTOR INTO SOLID WASTE 

MANAGEMENT SYSTEMS  

 
1. Introduction 

 

1.1. Rule 11(c) of the SWM Rules 2016 directs that each States to prepare a state policy and solid waste 

management strategy that acknowledges the primary role played by the informal sector of waste pickers, 

collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of 

these groups in the waste management system. 

 

1.2. The informal sector is defined as the part of an economy that is characterised by private, usually small-scale, 

labour-intensive, unregistered, largely unregulated, and unregistered manufacturing or provision of services. 

In the waste management sector, they include the following players: 

 

(i) Waste collectors and/or pickers who collect mainly reusable and recyclable solid waste directly from 

waste generators or public bins, road sides, public spaces, open dumpsites and landfills. 

(ii) Itinerant buyers (or kabadiwalas)/Scrap Dealers who (a) aggregate the waste collected by the waste 

pickers and/or (b) function as micro-entrepreneurs who buy reusable and recyclable material such as 

newspaper, metal, glass, and plastics from households, commercial establishments and other waste 

generators and then re-sell them to large wholesalers who then either sell to larger aggregators or sell 

to recyclers. 

(iii) Informal recyclers who either clean, dismantle or further sort waste in more specific categories or use 

rudimentary technology to transform the collected waste into another product and/or raw material 

that could be used for producing new products as per applicable law. 

 

2. Role played by the informal sector and the concerns 

 

2.1. Waste collection and trade of recyclable non-biodegradable waste in India is largely managed by the informal 

sector consisting of waste pickers and scrap dealers. The informal sector is the backbone of the solid waste 

value chain in India, recovering nearly 50% of recyclables generated by households. In doing so, the work 

done by the informal system results in reduction of waste going to landfills and decreases the depletion of 

natural resources which would have otherwise been used in production of new products. 

2.2. Contribution of informal sector towards solid waste management is recognised by the State.  Steps shall be 

taken by ULBs to ensure safe working/living environment for the informal sector dealing with waste 

management.  
2.3. Informal sector has traditionally and uniquely looked at waste as ‘resource’ while people employed for just 

lifting and dumping waste treat it is as garbage. Over a period of time, the informal sector players have 

honed their abilities to be able to distinguish and sort different materials efficiently and their sorting accuracy 

is far better than most sophisticated sensor based systems. 

 
3. System for Integration of the informal recycling sector into the solid waste management system 

 

3.1. With the increased urbanization and related increase in waste, there is an urgent need to recognise the 

capacity of the informal sector and integrate them into main stream waste management activities. This will 

not only improve their livelihood conditions but also benefit the ULB. The approach suggested for inclusion 

of the informal sector consists of three parts: 

(i) Identification: The waste pickers, waste sorters, itinerant buyers and the scrap dealers operating in the 

ULB including their area of work, residence, categories of waste they deal in and end destination need 

to be identified. The formal survey can be carried out by the ULB directly or through the 

NULM/NRLM Livelihood Centers, or the ULB can engage an NGO working on livelihood or 
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labour issues or any other organisation working on informal waste worker issues.ULB can thereafter, 

issue occupational identification cards either through authorised officers of ULB/ NULM City 

Livelihood Centers and NRLM to wastepickers and other informal waste workers above 18 years of 

age.  The ULB will maintain a paper record of the survey for a period of seven years and will maintain 

electronic records, duly backed up. 

 

(ii) Verification The verification process can include an introduction letter from the Resident Welfare 

Association or Area Sabha, Ward Committee or Commercial complexes or Hotels and Companies 

stating that waste picker is picking up waste from their premise or proof of membership of any 

organisation. 

 

(iii) Organisation: The waste picker/ groups that are identified as providing SWM services by the ULB 

within its jurisdictions shall be encouraged and helped to get organised as SHGs, cooperatives, 

partnerships, for-profit entities or formally registered either as a not-for-profit organisation under the 

Societies Registration Act, 1860 or as a trust under Indian Trust Act, 1882. 

 

(iv) Integration: waste pickers SHGs or legal entities can be integrated in operations of dry waste 

collection centres and material recovery facilities or any other SWM works deemed to be appropriate 

by ULB and establish partnerships through MOU or contract. The ULB can develop a system to allot 

/assign Dry Waste Collection Centers/ Material Recovery facilities/ dry waste collection to registered 

wastepickers or enumerated scrap dealers, for operations. For access to finance and technology, the 

ULB will facilitate convergence between various schemes notified by the Central and State 

Governments such as Mudra Yojna, National Safaikarmacharis Finance Development Corporation 

Schemes, Startup India among others. 

 

3.2. Training and enhancement of skills: The ULB along with assistance from the private sector, NGOs and 

community organisations shall impart training on best practices related to waste management and 

environmental, health and safety (EHS) standards to waste pickers, collectors and scrap dealers. The State 

Government shall take steps to continuously educate the workers regarding significance of personal 

protection equipment. The members of the informal waste sector will also be trained on the usage of such 

personal protective equipment and the need for effective utilisation of such equipment. 

 

3.3. Monitoring and Assessment: The ULB shall set up robust monitoring and evaluation systems and process 

to monitor and evaluate the performance and sustainability of the SHGs/cooperatives, private entities and 

integrated informal workers. These can include (i) periodic reporting by the informal worker organisations on 

the waste management activities carried on by them on behalf of the ULB; and (ii) audits (including surprise 

audits) by the ULB and/or third party auditors appointed by it to ensure compliance with SWM Rules, 

service level benchmarks and health and safety norms. In case of non-compliance, the ULB can take penal 

measures such as cancellation of registration, identity cards and contracts/tenders for solid waste 

management activities. 

 
4. Facilitate access to social security and health and other welfare provisions 

 

4.1. The ULB will facilitate convergence between National Health Mission or Aayushmaan Bharat, any other 

health schemes instituted by the Central and State Government for all enumerated waste-pickers.  

 

4.2. The ULB will provide personal protection equipment to all wastepickers and other informal waste collectors 

including fluorescent jacket, hand gloves, rain coats, appropriate footwear, and masks periodically. In 
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addition, the ULB will facilitate monthly health camps with the help of Government/Aided hospitals in 

different neighbourhoods. 

 
4.3. Sensitisation/ communication and capacity building of police, RWAs, municipal officers, municipal workers 

including pourakarmikas and safaikarmacharis and other citizens of informal waste workers’ role and 

contributions. In this context, the ULB will ensure prevention of harassment of wastepickers and the other 

informal waste collectors. 

 

4.4. The ULB will ensure that if wastepickers are employed in private facilities or MRFs operated by the private 

agencies, wastepickers will be provided with clean and functional toilets along with access to clean drinking 

water.  The ULBs will facilitate free access to government toilets upon production of occupational ID cards. 

 

4.5. The ULB will facilitate necessary scholarship programs for children of wastepickers as announced by the 

Central or State Governments  
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